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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

In 5T N
Original Application No. 412/2023
IN THE MATTER OF:
Pradeep Kumar Shukla
Versus

Ministry of Environment, Forest and Climate Change and Others

...Respondents
with
Original Application No. 462 of 2023
Raja Ram Singh ...Applicant
Versus
State of Uttar Pradesh ...Respondents
with
Original Application No. 481 of 2023
Balbir Sandhu &Ors. ...Applicant
Versus
State of Uttar Pradesh
...Respondents

ADDITIONAL AFFIDAVIT ON BEHALF OF THE MINISTRY OF ENVIRONMENT,
FOREST AND CLIMATE CHANGE.

MOST RESPECTFULLY SHOWETH:

I Dinesh Runiwal currently working as Scientist-F at the Ministry of Environment,

Forest and Climate Change (MoEF&CC), Regional Office, Lucknow, do hereby
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I. That I, in my official capacity in the Ministry of Environment, Forest and
Climate Change, in the above mentioned matter, am conversant with the
facts and circumstances of the case on the basis of official records, and as
such authorized and competent to swear this affidavit.

2. It is submitted that the Hon’ble Tribunal vide its order dated 24.04.2024 in
Original Application No. 462 of 2023 titled as Raja Ram Singh Vs State of

UP & or inter alia directed as follows:

"42.. The matter needs to be examined in the context of applicability
to all States and UTs and formulation of appropriate guidelines
imposing requisite environmental safe guards for grant and execution
of short term permits for removal of sand deposited by flood on
agricultural land.” That in compliance of the said order the Ministry

had filed an affidavit on 27.08.2024.

3. It is respectfully submitted that the Hon’ble Tribunal vide order dated
28.08.2024 passed in O.A. No. 412 of 2023 titled as Pradeep Kumar Shukla

Vs MoEF&CC & Ors inter alia directed as follows:

3. The additional affidavit dated 27.08.2024 has been filed by

__respondent no. 1 stating that the feasibility of inclusion of such area
&"/ ’m“DistrLBt\ Survey Report will be discussed in the next Expert
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Appraisal Committee. The meeting is going to be held in September,
2024. Learned Counsel for respondent no. 1 submits that this issue
will be decided in that meeting. We expect that the decision will be
taken having due regard to the potential possibility of misuse of such
mining lease/permits and its larger impact on the environment.

4. The prayer is allowed and further six week’s time is granted to

respondent no. 1 to file the report.

That, the Ministry in compliance of order supra filed an additional affidavit
on 03.12.2024 wherein it has submitted that "The Expert Appraisal
Committee (EAC) has felt it necessary to have further detailed deliberations
on this issue. Accordingly, the matter will be referred back to the EAC, the
Special Expert Members, and relevant stakeholders. Subsequently, a report

will be submitted to the Hon'ble Tribunal."

. Thereafter, the Hon'ble Tribunal vide its order dated 16.12.2024 has directed
as follows:
a. Learned Counsel for MoEF&CC has informed that the Expert

Appraisal Committee is in the process of undertaking the exercise and

deliberations.are-in, progress.
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b. In the said background, a prayer for grant of further four weeks has
been made to place on record the recommendations of the Expert
Appraisal Committee. Prayer is allowed.

5. Thereafter, the Expert Appraisal Committee (Non-coal mining) of Ministry
in its series of meetings deliberated upon the responses received from
different states/UTs, environmental safeguards and steps to be taken for
prevention of illegal mining and accordingly filed another affidavit on
03.09.2025 wherein the Ministry has inter alia submitted various
environmental safeguards for removal of sand from agricultural fields.

6. It is respectfully submitted that the matter was further listed on 19.11.2025

wherein Hon’ble NGT inter alia directed as follows:

“Before framing any guideline, the extent and area of agricultural
fields which is affected by sand deposits during the monsoon in
different States and the quantity of such sand deposit requiring
removal need to be estimated by adopting modern technological
means, so that a balance can be drawn between the required
protection of such agricultural land and the damage to the

environment which is caused on account of misuse of the provision

relating to removal of sand deposit from the agricultural fields. The
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Jrom the agricultural fields through the Mining Department or its
agencies can also be explored so that the private project proponents
do not misuse the provision and carry out illegal sand mining in the
garb of removal of sand from the agricultural field. The regulatory
mechanism which is existing presently has not proved to be effective
in checking the illegal sand mining based on the short-term permit
approach adopted by the States. The MoEF&CC may consider
introducing a regulatory framework to plug the present loopholes
which are misused by the unscrupulous persons for achieving the
objective of illegal sand mining.” Copy of the order dated 19.11.2025

annexed as Annexure-1.

7. That in compliance with the order dated 19.11.2025 passed by the Hon’ble
NGT, Ministry has issued letter dated 23.12.2025 to the Principal
Secretaries, Department of Mines and Geology of all States and Union
Territories with a copy to Ministry of Mines, Principal Secretary,
Environment and Forests of all States/UTs, Central Pollution Control Board,
SEIAA and State Pollution Control Board/ Pollution Control Committees of

all States/Uts for providing comments/inputs, whereby the following
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As per Hon’ble NGT order the provision of Sustainable Sand Mining
Management Guidelines (SSMMG) 2016 for removal of sand from the
agricultural fields by the owners/ farmers has been misused resulting in the
illegal mining of sand and topsoil. Therefore, it is requested to suggest
measures to ensure that illegal sand mining does not occur in the name of
removal of sand deposited from the agricultural field by the owner/farmer of
the land or by any other entity. States/UT’s may propose stringent regulatory
framework at the district level to ensure the above provision of SSMMG

2016 is not misused.

It is also requested to suggest methods so that estimation of removal of sand
deposit from the agricultural fields with the help of modern technologies can
be done. The present system adopted by States for such estimation (extent,
area and quantity) may also be provided.

States/UTs may also provide their views/opinion whether activity of removal
of sand deposit from the agricultural fields through the Mining Department
or its agencies can be adopted so that there is no scope of misuse of the
SSMMG 2016 provisions, in the garb of removal of sand from the
agricultural field.

Copy of'the letter dated 23.12.2025 is annexed as Annexure-2.
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8. Further, the Hon’ble NGT vide order dated 12.02.2026 has directed as
follows:

“Learned Counsel for the MoEF&CC seeks eight weeks' time to do the
needful in terms of the order dated 12.11.2025 and file a fresh report. A
letter to this effect was already circulated by Learned Counsel for

MoEF&CC. Hence, prayer is allowed.”

9. It is submitted that in response to the Ministry’s letter dated 23.12.2025
inputs/information has been received from various States/UTs. The said
information has been collated and compiled and the same is annexed as
Annexure-3.

10.In this regard, it is also submitted that the information received from various
States/UTs was deliberated upon in the meeting of the Expert Appraisal
Committee (EAC) (Non-Coal Mining) held on 10.04.2026. After detailed
deliberations on the submissions made by CPCB, Ministry of Mines, and
various States/UTs, the Committee observed that a uniform approach may
not be feasible given the diversity in geographical and topographical
conditions across States and Union Territories. Accordingly, the following
framework has been recommended by EAC for the removal of sand from

agricultural fields by landowners/farmers:
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1. Formulation of State-Specific Regulatory Framework

Each State/UT shall formulate a comprehensive regulatory framework
for the removal of sand deposited due to flood events on agricultural
lands, on a case-to-case basis, considering local geography,

hydrology, and land-use patterns.
2. Mandatory Elements of the Regulatory Framework

A. Land Identification & Demarcation with hydrological data

Ground Level RL shall be established through detailed topographic surveys
using DGPS/Auto Level/Digital Elevation SRTM data to ensure accurate
elevation data prior to the monsoon season for flood prone areas.

Khasra number / Survey number of the affected agricultural land shall be
clearly identified and recorded.

Affected areas of sand deposition due to floods shall be demarcated at the
district level.

Data on rainfall (in mm) preceding the flood event.

Rainfall trends for the past five years.

Assessment of whether sand deposition is site-specific or regional, to
establish natural causation.

B. Preservation of Natural Land Profile

The natural ground level shall not be altered during sand removal.

Removal shall be restricted strictly to the deposited sand layer above the
original ground level.

No excavation or mining below the natural ground level shall be permitted.

8
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C. Purpose Limitation

Sand removal shall be permitted only to the extent necessary for reclamation
of agricultural land.

« Any activity beyond reclamation shall be treated as unautherized—illegal
mining.

D. Verification & Quantification of Sand Deposition

« Removal shall be allowed only after assessment of the thickness and
quantity of deposited sand.

» Such assessment shall be carried out by the Land Management Committee of
the Gram Panchayat or other competent authority of the State Government.

« Quantification shall be based on area and permissible depth or scientific
volumetric analysis using DGPS, drone surveys, or conventional and modern
techniques.

E. Scientific Assessment & Monitoring Mechanisms

« States/UTs shall adopt modern scientific and technological tools, including:

o DGPS-based surveys for geo-referencing

o Drone-based mapping for monitoring

o GIS/DEM analysis for volumetric estimation

o Survey-based and drilling techniques, where required

« In addition, States/UTs may incorporate real-time monitoring and
digital surveillance mechanisms, including:

o GPS tracking of vehicles and machinery engaged in sand removal
and transportation

o Deployment of CCTV cameras at vulnerable locations/routes,
wherever feasible

o Use of digital transport monitoring systems such as e-challans,
RFID tagging, or equivalent mechanisms to ensure traceability

L e F. Environmental safeguards for the removal of sand from
T A DS

/ > - ~»“\'-<,faﬂ§ificultural fields have been stipulated by the Ministry of
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Environment, Forest and Climate Change (MoEF&CC) pursuant to
the approval of the Expert Appraisal Committee (Non-Coal Mining)
[EAC (NCM)]. The same were stated in the Ministry’s affidavit dated
03.09.2025 and were subsequently taken on record by the Hon’ble

National Green Tribunal vide its Order dated 19.11.2025.

G. Preventive Measures Against lllegal Mining

A fixed time window (weeks/months) shall be notified for permitted sand
removal.

Removal outside the prescribed period shall be strictly prohibited.
States/UTs shall ensure integration of monitoring data (including
GPS/CCTV inputs, where deployed) with district-level authorities for
timely detection of violations.

Measures and safeguards against illegal sand mining from agricultural fields
have been stipulated by the Ministry of Environment, Forest and Climate
Change (MoEF&CC) pursuant to the approval of the Expert Appraisal
Committee (Non-Coal Mining) [EAC (NCM)]. The same were stated in the
Ministry’s affidavit dated 03.09.2025 and were subsequently taken on record
by the Hon’ble National Green Tribunal vide its Order dated 19.11.2025.

3. Monitoring and Enforcement mechanism for Regulatory

Framework

i. Each State/UT shall ensure that the regulatory framework, as

formulated above, is implemented in a time-bound manner,
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ii. The implementation and monitoring of the regulatory framework
may be entrusted to the District Level Task Force constituted under
the Enforcement & Monitoring Guidelines for Sand Mining, 2020
(EMGSM, 2020). The Task Force shall function under the
Chairmanship of the Deputy Commissioner/District
Magistrate/Collector and shall include:

Superintendent of Police

Divisional Forest Officer

District Transport Officer

Regional Officer of State Pollution Control Board (SPCB)
Senior Officer of the Irrigation Department

District Mining Officer
Any other Officer or Independent Member (s) as deemed appropriate by the
Deputy Commissioner/District Magistrate/Collector.

The Task Force may also undertake coordinated field inspections and,

where required, constitute joint teams for monitoring in vulnerable

areas.

iii. In case of any deviation from the prescribed regulatory framework
by the user agency/individual, the District Level Task Force shall take
cognizance upon receipt of complaints or otherwise, and the State
Government shall initiate appropriate action against the user
agency/individual in accordance with applicable statutory provisions,
includingﬁtl%_frﬁb;din‘eg\and Minerals (Development and Regulation) Act,
1957&1\/\¥DR“Act, 1\957) and other relevant laws.

1S i A\




2264 12

 Such action may include seizure of vehicles/machinery, initiation of
prosecution, and commencement of confiscation proceedings, in
accordance with law.

+ States/UTs shall also ensure assessment and recovery of environmental
compensation from violators on the basis of the “Polluter Pays”
principle, through a scientific and transparent methodology.

4. Data Base Management regarding removal of sand from
agricultural fields: The Department of Mining and Geology of the
respective  State/UT shall be responsible for maintaining
comprehensive data and records specifically in respect of sand
deposited on agricultural lands due to flood events, including its
assessment, permitted removal for land reclamation, transportation,
and related enforcement actions, so as to ensure transparency,

traceability, and accountability in the entire process.

« Such records shall, as far as practicable, be maintained in digitized
form with provisions for integration of monitoring data (including
transport and surveillance inputs) to enable end-to-end traceability.

« States/UTs may establish district-level monitoring/control systems,
wherever feasible, for centralized receipt and analysis of data generated
through technological and surveillance tools, to facilitate timely
enforcement action.

« States/UTs may also institute periodic review and reporting mechanisms
to assess the effectiveness of the regulatory framework and undertake
necessary modifications.

The aforesaid recommendations have been accepted by the Ministry which

-

may be followed by States/UTs. Copy of the Regmé:gf_ Discussion dated
i O T A SR
10.04.2026 is annexed as Annexure-4 4/;;/_' . D
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ILIt is submitted that the Ministry reserves its right to file additional

affidavit/information till pende-lite, as and when required.
12.That in view of the aforementioned facts and circumstances, this Hon'ble

Tribunal may kindly be pleased to pass appropriate order(s)/directions as the

Hon'ble Tribunal may deem fit and proper in the interest of Justice.

faryer IHAAHENT
DINESH RUNIWAL

‘T%'/Scientist 'F'

TR, 39 4 ey AT
VERIFICATION  Ministry mimnmnt. Forest & Climate Change

, TETH—226024 -
Regional Ofice, Lucknow-226024 -

Verified at lucknow on this 22" day of May 2026 that the contents of this affidavit
based on official record(s) maintained and information available in the office are

true and correct, no part of it is false and nothing has been concealed there from.

DEPONENT

e s
DINESH RUNIWAL
‘T%’/Scientist r
TR, 79 U4 ey aRad waETer
Ministry of Environment, Forest & Climate Change
d , TGTh—226024
Regional Ofice, Lucknow-226024
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Item No. 03 to 06 Court No. 1

BEFORE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No. 412/2023
(TA No. 602/2023 & IA No. 603/2023)
Pradeep Kumar Shukla & Anr. Applicant(s)
Versus
MoEF&CC & Ors. Respondent(s)
With
Original Application No. 462/2023
Raja Ram Singh Applicant
Versus
State of UP & Ors. Respondent(s)
With
Original Application No. 481/2023
(IA No. 153/2025, IA No. 467/2025, IA No. 622/2024, 1A No.621/2024,
IA No. 619/2024, 1A No. 490/2024, IA No. 93/2024, 1A No. 70/2024)
Balbir Sandhu & Ors. Applicant(s)
Versus
State of UP& Ors. Respondent(s)
With

Original Application No. 1222/2024
(LA. Nos. 492/2024 & 493/2024)

Gaurav Sharma Applicant
Versus

MoEF&CC & Ors. Respondent(s)

Date of hearing: 12.11.2025

Date of uploading: 19.11.2025

CORAM: HON’BLE MR. JUSTICE PRAKASH SHRIVASTAVA, CHAIRPERSON
HON’BLE DR. A. SENTHIL VEL, EXPERT MEMBER




Applicant:

Respondents:

1. In these Original Applications, one of the issues under consideration

relates

owners/farmers for the removal of sand from the agricultural fields. These
short-term permits are extensively misused resulting in illegal sand mining.
Hon'ble Supreme Court also in Civil Appeal No. 6037-6038/2024 in the
matter of State of Uttar Pradesh and Ors. v. Raja Ram Singh and
Ors., wherein the interim orders dated 07.11.2023 and 08.11.2023 passed

in OA 462/2023 were under challenge, has observed following while

to grant of short-term permits
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Ms. Pushpila Bisht & Mr. Shubham Karnwal, Advocates for Applicant No.
5in OA 481/2023
Mr. Tanay, Adv. for Applicant in OA 1222/2024

Mr. Ankit Verma, Adyv. for the State of UP

Ms. Suhasini Sen & Ms. Masooma Rizvi, Advs. for MoEF & CC in OA
481/2023 & OA 412/2023

Mr. Amit Shukla, Adv. for UPPCB in OA 412/2023

Ms. Priyanka Swami, Adv. for SEIAA, UP

Mr. Gaurav Agarwal, Adv. for R - 13 in OA 481/2023

Mr. Mukesh Verma & Ms. Vatsala Tripathi, Advs. for the Mining
Department, U.P.

Dr. Sapna Aggarwal Advocate for MOEF & CC in OA 462/2023 (Through
VC)

Mr. Pradeep Misra & Mr. Daleep Dhyani, Advs. for UPPCB in OA
462/2023 & OA 481/2023 (Through VC)

Mr. Atif Suhrawardy, Advocate for CPCB in OA 462 /2023 & OA
481/2023 (Through VC)

Mr. Rahul Khurana, Advocate for Respondent No. 6 to 10 in OA
481/2023

Mr. Hasil Jain & Mr. Shaiam Hasan, Advs. in I.A No. 467/2025
Mr. Hem Chandra Joshi & Mr. Ashish Pandey, Advs. for R - 6 in OA
462/2023

Mr. Sharad Chauhan, Adv. for R - 5 in OA 462/2023

Mr. Ajit Sharma, Adv. in L.A. 621-622/2024 (Through VC)

ORDER

disposing of the appeal by the order dated 03.05.2024: -

“«

4.

XXX

00X XXX

We also request the Tribunal to examine the Notification dated
15.01.2016 issued by Ministry of Environment, Forest and Climate
Change and such other related governmental instruments which enable
removal of sand deposits from agricultural fields. There is a great
scope for misusing of this notification as it may lead to illegal
mining and top soil erosion causing enormous damage to the
environment. We say no more than request the Tribunal to

examine this in close scrutiny.”

——=2:—_When the matter was taken up on 16.12.2024, the Tribunal had
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to the agricultural field
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Change (MoEF&CC) dated 03.12.2024 and submission of counsel for the
MoEF&CC that the Expert Appraisal Committee (EAC) is in the process of
undertaking the exercise and deliberations are in progress. The Tribunal
had accordingly directed for placing on record the recommendations of the

EAC.

3. In terms of the above direction, the additional affidavit dated
06.03.2025 by the MoEF&CC has been placed on record. The progress made
and the deliberations which have taken place between the concerned States

and the stakeholders are as under: -

“«

XXX X XX

5. Itis submitted that consequently two meetings were conducted in this
regard. The first online meeting was held on 05.03.2025 with five States
viz. Haryana, Bihar, Jharkhand, Uttarakhand and Uttar Pradesh (U.P.)
in which officials of SEIAA, SPCB, DMG of the states and officials of
MoEF&CC participated.

6. It is pertinent to mention herein that prior to the second meeting a
questionnaire was circulated amongst all the stake holders. The second
meeting was held on 11.06.2025. in which Chairman and members of
Expert Appraisal Committee (EAC), Non-Coal Mining Sector, MoEFCC and
Representatives/ officials from the Departments of Mines and Geology
(DMG), State Environment Impact Assessment Authorities (SEIAAS),
State Expert Appraisal Committees (SEACs), and State Pollution Control
Boards (SPCBs) of different States and UTs participated. A copy of the
questionnaire is annexed as Annexure-1 and copy of record of discussion
along with the responses received from the States/UTs are compiled and
annexed herein as Annexure-2 respectively.

7. It is submitted that Expert Appraisal Committee (NCM) again
deliberated the issue in its meeting on 25-26th June, 2025 and
subsequent meetings on 21st -22nd July, 2025 and 07th-08th August
2025 in which responses received from different states, environmental
safeguards and steps to be taken for prevention of illegal mining, etc.
were discussed. The recommendation of EAC (NCM) are annexed as
Annexure-3.

8. It is respectfully submitted that as per direction of Hon'ble Tribunal
four main issues were raised and discussed during the meeting supra:

a. Short-term permit- The EIA Notification 2006 does not speak
about short term permit therefore this Ministry has not allowed
short term permit for removal of sand from agricultural field to
any state. As per the information received, some of the states
viz. Bihar, U.P., Gujarat and Uttarakhand short term permits
are issued under state Mineral Concession Rules as the Section
15 of the Mines and Minerals (Development and Regulation)
Act, 1957, empowers State Governments to make rules for

3

16




r""/__—-‘ e
ol an ;'j-; ."fj.\:f.\.
A ) ¥ 2L PRy
LR e S
.'/
>
PR BtaNR Y =
Ac
yiytel ] ,
o > ]
PN P .“ 4 //
N - NS A
f 4 % SR

2269

regulating the grant of quarry leases, mining leases, or other
mineral concessions in respect of minor minerals. As per
Sustainable Sand Mining Management Guidelines 2016,
‘Removal of sand from the agricultural field by the owner
Jarmer of the land from environment point of view will not be
considered as mining operation and its removal and disposal
can be allowed without the requirement of environment
clearance till it is done only to the extent of reclaiming the
agricultural land. The sand deposited after flood only be
removed, so no mining/digging below the ground level is
allowed.” Customary rights to remove and dispose off the sand
should be given to the farmer affected by deposition of sand on
account of sudden flood in his agricultural land.

As per the responses received from States at present four states
viz. U.P. Bihar, Gujarat and Uttarakhand issue short term
permits for removing of sand on agricultural land due to
flooding using their own environmental safeguard norms. The
U.P. state has reported that Rule 52 of the Uttar Pradesh Sub-
Mineral (Prevention) Rules, 2021 provides for a period not
exceeding three months for the landholder of agricultural land
to remove sand or gravel or boulders or any of these in a mixed
state deposited on his land. The Bihar state has reported that
as per Rule 37 (4) of Bihar Minerals (Concession, Prevention of
lliegal Mining. Transportation and Storage) Amendment Rule,
2024, Mineral Disposal Permit is to be given for removal of the
Dhush/ Sand mixed soil required to convert the raiyat land into
agricultural land.

It is further submitted that all these four states viz. UP, Bihar,
Gujarat and Uttarkhand are issuing short term permits without
requirement of EC for removal of sand from agricultural field.
Remaining states have stated that at present no short-term
permits are issued in their state. The Mineral Concession Rules
of multiple states are framed by state/UTs as per the power
delegated under MMDR Act and MCR rules. That during the
discussion it was known that there are district committees
constituting officers from Mining and Geological department
along with officers from Irrigation and revenue departments
who are surveying the area and short-term permits are issued
on the basis of afore-said survey report. The EAC opined that
the District Committees with the officials of Mining, Geology,
Irrigation and Revenue departments, etc. are competent enough
lo determine as to whether the deposited sand is on account of
flood or otherwise. These district committees with the help of
latest technology like remote sensing, GIS, satellite imagery,
drone /photogrammetry and survey equipment like theodolite
survey, total station, etc. can determine the nature and
quantity of deposition. The District Committee may also
examine their District/ Tehsil records of flooding in the area for
determination of the above. If the above district committee
recommend that the sand deposit is from flooding, adversely
affecting the land of farmers, then MoEFCC Sustainable Sand
Mining Guidelines, SSMG, 2016 and serial no 3 of Appendix IX
of S.0 1224 (E) dated 28.03.2020 will be applicable i.e. short
term permits can be issued for sand removal with appropriate
environmental safequards without the requirement of EC. The
EAC opined that customary rights to remove and dispose of the
sand are available with the affected farmer in terms of the

4
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provisions of the sand mining guidelines SSMG, 2016 and they
may be allowed to dispose of the sand so removed as per their
customary rights.

In all other cases, the requirement of EC for sand mining will
be applicable since it may be concluded as mining. It is
pertinent to mention herein that the Hon'ble Courts has also
time and again ruled that mining must come under purview of
EC.

Environmental safeguards for removal of sand from
agricultural fields: Based on the review of the measures
being taken by different states and as per the provisions of
SSMG 2016 and EMGSM 2020, EAC (NCM) recommended
following safeguards that can be taken during removal of sand
Jfrom agricultural fields:

L The depth of sand removal shall be strictly limited to the
original topsoil level. At no point shall excavation be
carried out below the original ground level to avoid
damaging soll profile.

ii. During the removal of the sand from agricultural land,
Mining Department shall ensure that at no point in time,
the depth of sand removal exceeds below.

L. To control air pollution due to dust, constant water
sprinkling may be done on all pathways and dust-prone
areas within and around the agriculture land.
Additionally, all sand-transporting vehicles must be
covered with tarpaulin. Transportation of wet sand
should be avoided to prevent any spillage.

iv. The removal of sand from agricultural land should be
undertaken during daylight

v. Restricting excavation depth and degree of side slopes
are recommended to prevent erosion of adjoining lands
and silting of the bottom of sand pits. The excavation
depth and degree of slope shall vary from site to site
depending upon soil texture and other site
characteristics. Temporary barriers may be installed
around the agricultural field to prevent erosion during
and after sand removal from the agricultural field.

Vi Sand removal is strictly permitted only after the
cessation of floodwater and the monsoon season. This
prevents interference with active hydrological processes
and ensures the activity is a genuine post-disaster
recovery measure.

vii. The deployment of large-scale heavy earth-moving
equipment (like excavators typically used in large-scale
commercial mining) for deep or extensive excavation
beyond surface clearing is generally restricted or
disallowed to avoid compacting the remaining soil or
damaging roots and also to protect nearby trees,
vegetation, and water source, if any. The focus is on
clearing the deposited layer. For smaller affected areas,

5
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manual labour or light machinery is preferred to
minimize  soil compaction and  environmental
disturbance.

While the use of machinery (e.g., JCBs, tractors with
trolleys) is often necessary for efficient removal of large
quantities of sand, the permits issued by the district
authorities will specify the type and capacity machinery
allowed.

Operators must ensure that adjacent agricultural fields
with standing crops, orchards, or natural vegetation
(including trees) are not damaged during the sand
removal process. Heavy penalties may be imposed if the
adjacent agricultural lands of other farmers are
damaged in any form.

The activity must not obstruct or alter the natural course
of any river, stream, nala, or existing drainage lines.
Care must be taken to prevent sand, silt, or debris from
washing back into water bodies.

The primary restoration requirement is to return the
agricultural land to its original cultivable state after the
removal of flood-deposited sand. For areas with
significant sand deposition, farmers are encouraged to
incorporate organic matter (e.g., farmyard manure,
compost) and potentially other soil amendments to
improve the water-holding capacity, nutrient retention,
and overall fertility of the sandy soil, as recommended
by agricultural extension services.

States/UTs may also follow safeguards as per site
specific conditions in consultation with SPCB and DMG.

Illegal mining-After reviewing measures taken by different
States and provided in the SSMG 2016 and EMGSM 2020, EAC
(NCM) recommended the following steps that may be adopted
for preventing illegal mining under garb of sand removal from
agricultural field:

L

ii.

To ensure environmental compliance, States must
mandate that short-term permits for removal of sand
deposited by floods on agricultural lands are subject to
applicable provisions of the Water (Prevention & Control
of Pollution) Act, 1974 and the Air (Prevention & Control
of Pollution) Act, 198].

States may adopt dedicated rules, which impose specific
environmental safeguards, prohibitions, regulations and
restrictions on sand mining activities. These rules can be
adapted to regulate short-term permits for flood-affected
lands and deter their misuse for commercial mining.

A structured application and inspection process should be
institutionalized. For  instance, the  applicant
(farmer/ pattadar) should submit the proposal to the
district-level authority who shall initiate a joint inspection
with Mining, Geology, Revenue, irrngation and other

6
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concerned departments. The inspecting authority shall
capture the geotagged locations of the land in question
and capturing the "as is" situation and the situation after
removal of the sand deposited to ensure that the top soil
is not removed and there is no digging/excavation of the
earth. This ensures verification of the claim and
safeguards against fraudulent permit use.

The team with the help of latest technologies like remote
sensing, GIS, satellite imagery, drone/photogrammetry
and survey equipments like theodolite survey, Total
station, etc. can determine the nature and quantity of
deposition. The team should verify the Ground/ Surface
Level (in meter above MSL) around the area where
removal of sand has to be done.

v. The District Level Sand Committee (DLSC) can be
authorized to issue formal proceedings based on the Joint
inspection report after which the accountability and sand
removal process can start. This centralized execution
mechanism adds transparency.

Temporary boundary pillars should be erected at the
boundaries of the identified agricultural land.

The process must aim primarily at agricultural land
reclamation, with regulatory checks and balances
embedded. States should ensure that sand removal
under short-term permits is not used as a pretext for
unauthorized extraction or commercial gain.

Permits for sand removal should be strictly time-bound
and quantity-capped. Farmers may be allowed their
customary rights to remove and dispose of the quantity
capped sand from their agricultural land, as provided in
the sand mining guidelines SSMG, 2016 only for a fixed
duration.

States shall maintain electronic weighbridges at the
appropriate location identified by the District Mining
officer, in order to ensure that all removed sand from the
agricultural land is accounted for. The weighing bridge
shall have the provision of CCTV camera.

The removed sand from agricultural land may be
monitored and controlled through the GPS enabled
transportation vehicle. The transportation vehicle should
be colour coded or may have distinct permit to
differentiate the source of sand i.e. Jfrom agricultural land
or otherwise. State Mining department and district level
mining officer shall be responsible for ensuring that there
is no ilegal mining in the garb of sand removal from
agricultural fields.

The movement of minerals shall be reconciled with the
data collected from the mines and various Naka/ check
posts can be installed in the villages where such sand
removal is taking place. An electronic log/ register should

7
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be maintained at the check post where transportation
details mentioning amount of removed sand from
agricultural land and registration number of vehicle
should be maintained or any such alternate method may
be put in place to capture the quantity of sand being
transported and other necessary details to prevent illegal
transportation of sand.

The operational hours of sand quarries and depots shall
be during daylight. No sand-transporting vehicles shall
be allowed to park overnight on the agricultural land.

After the permitted quantity of sand is exhausted,
officials shall ensure that:

o No sand beyond the approved limit is extracted.
o Temporary sheds at the site are dismantled.

o All roads and pathways created for mining are
levelled to restore natural flow and avoid
obstruction in the river system.

The Mining Department is responsible for ensuring that
sand removal operations are conducted in an
environmentally friendly and ecologically sustainable
manner.

Encourage citizens to report illegal mining activities
through dedicated mobile apps or web portals.

Involve community leaders and gram panchayat to
ensure that no illegal mining is carried out under the garb
of short-term permit for agricultural field deposit by
flooding.

Ensure better coordination between different government
agencies involved in mining regulation and enforcement.

All States and Union Territories should be guided by the
Ministry of Mines guidelines, along with binding judicial
pronouncements of the Hon'ble Supreme Court, High
Courts, and the National Green Tribunal, especially with
respect to environmental safeguards for short-term
permits.

States/UTs may take additional steps for prevention of
illegal mining and transportation in the states.

d. District Survey Report (DSR)- Majority of States suggested
that the inclusion of mining on flood affected agricultural land
in DSR is not feasible due to the following reasons:-

—— L

Floods/ Natural calamities are random and dynamic in
nature and cannot be forecasted.
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iL. Deposition of minor mineral in agricultural fields as a
result of Floods/Natural calamities is not planned or
known beforehand.

iil. Many rivers change their direction every year. EAC was
also of the opinion that inclusion of mining on flood
affected agricultural land in DSR is not feasible.”

4. The above reply reflects that there is no provision of issuance of short-
term permit for sand mining in the EIA Notification, 2006 nor the MoEF&CC
has allowed short-term permit for removal of sand from agricultural fields
to any State but some of the States, such as Bihar, Uttar Pradesh, Gujarat
and Uttarakhand are issuing short-term permit on the basis of rules framed
by them under the Mines and Minerals (Development and Regulation) Act,

1957.

5.  As per the Sustainable Sand Mining Management Guidelines (SSMMG),
2016 removal of sand from the agricultural fields by the owners/farmers of
the land from an environmental point of view is not considered as a mining

operation. The SSMMG, 2016 in this regard provides as under:-

“Management of Sand Deposited after flood on Agricultural Field
of Farmers

Mining of Sand

XXX XXX XXX

Removal of sand from the agricultural field by the owner farmer of the
land from environment point of view will not be considered as mining
operation and its removal and disposal can be allowed without the
requirement of environment clearance till it is done only to the extent of
reclaiming the agricultural land. The sand deposited after flood only be
removed, so no mining/digging below the ground level is allowed.
Customary rights to remove and dispose off the sand should be given to
the farmer affected by deposition of sand on account of sudden flood in
his agricultural land.”

6. Under the above guideline, removal of sand from the agricultural field
by the owner/farmer of the land from an environmental point of view is not
considered as mining and for this activity no environmental clearance (EC)

is required. This guideline has been misused resulting in the illegal mining

of sand and topsoil. Hence, this guideline is required to be made more
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stringent ensuring that it does not result in or promote the illegal sand
mining in the name of removal of sand deposit from the agricultural field by
the owner/farmer of the land or by any other entity in the name of
owner/farmer of the land. The present regulatory framework at the district

level has also not proved to be effective.

7. Before framing any guideline, the extent and area of agricultural fields
which is affected by sand deposits during the monsoon in different States
and the quantity of such sand deposit requiring removal need to be
estimated by adopting modern technological means, so that a balance can
be drawn between the required protection of such agricultural land and the
damage to the environment which is caused on account of misuse of the
provision relating to removal of sand deposit from the agricultural fields. The
possibility of carrying out such an activity of removal of sand deposit from
the agricultural fields through the Mining Department or its agencies can
also be explored so that the private project proponents do not misuse the
provision and carry out illegal sand mining in the garb of removal of sand
from the agricultural field. The regulatory mechanism which is existing
presently has not proved to be effective in checking the illegal sand mining
based on the short-term permit approach adopted by the States. The
MoEF&CC may consider introducing a regulatory framework to plug the
present loopholes which are misused by the unscrupulous persons for

achieving the objective of illegal sand mining.

8. Learned Counsel for the MoEF&CC submits that the issue can be
looked into again keeping in view the apprehension expressed by the
Tribunal and the observations made above. Let the fresh report be filed by

the MoEF&CC considering the above observations within six weeks.

\
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9. Liston 12.02.2026.

November 12, 2025
OA No. 412/2023, OA No. 462/2023,

OA No. 481/2023 and OA No. 1222/2024
avt

Prakash Shrivastava, CP

Dr. A. Senthil Vel, EM
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To,

Sub:

File No. lA-lZBl /77/20234,\-1 Annexure-2

Government of India
Ministry of Environment, Forest and Climate Change
(Impact Assessment Division (NCM))

[ndira Paryavaran Bhawan,
Aliganj, Jor Bagh Road,
New Delhi: 110003.

Dated: 2379 December, 2025

Principal Secretary, Department of Mines and Geology of all States & UTs.

Request for Inputs/Comments pursuant to Order dated 19.11.2025 in O.A. No.

412/2023, O.A. No. 462/2023, O.A. No. 481/2023 and O.A. No. 1222/2024 pending before
the Hon’ble National Green Tribunal (PB) - reg,.

Madam/ Sir,

It is to inform that Hon'ble NG in its order dated 19.11.2025 in O.A. No. 412/2023
(IA No. 602/2023...), O.A. No. 462/2023, O.A. No. 481/2023 (IA No. 153/2025, IA No.
467/2025.) and O.A. No. 1222/2024 (I.A. Nos. 492/2024 & 493/2024) has inter alia observed

that:

7. Before framing any guideline, the extent and area of agricultwral fields which is
affected by sand deposits during the monsoon in different States and the quantity of
such sand deposit requiring removal need to be estimated by adopting modern

- technological means, so that a balance can be drawn between the required protection

of such agricultural land and the damage to the environment which is caused on
account of misuse of the provision relating to removal of sand deposit from the
agricultural fields. The possibility of carrying out such an activity of removal of sand
deposit from the agricultural fields through the Mining Department or its agencies
can also be explored so that the private project proponents do not misuse the
provision and carry out illegal sand mining in the garb of removal of sand from the
agricultural field. The regulatory mechanism which is existing presently has not
proved to be effective in checking the illegal sand mining based on the short-term
permit approach adopted by the States.

[n the light of the order supra (copy of the NGT order dated 19.11.2025 enclosed for ready
reference), it is requested to provide information on the following issues:

1.

2.
_————from the agricultural fields with the help of modern technologies can be done. The

—

o~ #

As per the Hon’ble NGT order the provision of Sustainable Sand Mining
Management Guidelines( SSMMG) 2016 for removal of sand from the agricultural
fields by the owners/farmers has been misused resulting in the illegal mining of sand
and topsoil.

Therefore, it is requested to suggest measures to ensure that illegal sand mining does
not occur in the name of removal of sand deposited from the agricultural field by the
owner/farmer of the land or by any other entity. States / UTs may propose stringent
regulatory framework at the district level to ensure the above provision of SSMMG
2016 is not misused.

It is also requested to suggest methods so that estimation of removal of sand deposit

—

“ ‘l‘-. .C' .' \
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Encl.:

present system adopted by States I‘2£'17c8nalion (extent, arca and quantity) may
also be provided.

States/UTs may also provide their views/opinion whether activity of removal of sand
deposit from the agricultural fields through the Mining Department or its agencies can
be adopted so that there is no scope of misuse of the SSMMG 2016 provisions, in the
garb of removal of sand from the agricultural field.

[nputs/comments on the issues highlighted above may kindly be provided
within a period of 10 days from receipt of this letter, to enable preparation of a
comprehensive report for submission before the Hon'ble NGT (PB).

This issues with the approval of competent authority.

Hon’ble NGT order dated 19.11.2025.

Yours faithfully,

(Rajeev Ranjan)
Scientist 'E/Additional Director

Copy to:

T

Joint Secretary (Policy), Ministry of Mines, Govt. of India, New Delhi ( with a
request to provide inputs to stop illegal sand mining in the name of removal of sand
deposited from the agricultural field by the owner/farmer of the land, in light of the
NGT order dated 19.11.2025).

Principal Secretary, Environment and Forest of all States/UTs ( with a request to
provide inputs to stop illegal sand mining in the name of removal of sand deposited
from the agricultural field by the owner/farmer of the land, in light of the NGT order
dated 19.11.2025).

The Member Secretary, CPCB, Parivesh Bhawan, CBD-cum-Office Complex, East
Arjun Nagar, Delhi — 110032, Email: msceb.cpeb@nic.in (with a request to provide
inputs in light of the NGT order dated 19.11.2025).

The Member Secretary, State Environment Impact Assessment Authorities of all
States & UTs (with a request to provide inputs in light of the NGT order dated
19.11.2025).

The Member Secretary, State Pollution Control Boards of all States & UTs,(with a
request to provide inputs in light of the NGT order dated 19.11.2025).

Yours faithfully,

/ -
(Rajeev Rdnjan)
Scientist 'E/Additional Director
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CENTRAL POLLUTION CONTROL BOARD
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W iran® MINISTRY OF ENVIRONMENT, FOREST & CLIMATE CHANGE, GOVT, OF INDIA

cPCB
By Speed Post/Email
SBAE S 3
No. CM-13011/10172025-1PC-11-HO-CPCB-/ z S January 13. 2020
Tu, AN

Sh. Rajeev Ranjan,

Scientist-"IX"/Additional Director,

Impact Assessment Division (Non-coal Mining),
Ministry of Environment, Forest and Climate Change,
Indira Paryavaran Bhavan,

Jor Bagh. Aliganj. New Delhi — 110 003.

Sub:  Inputs/Comments pursuant to NGT Order dated 19.11.2025 in O.A. Nos. 412/2023.
462/2023, 481/2023, and 1222/2024 - reg.
Refi:  MoEF&CC letter no. IA-L-11011/76/2023-1A-1, dated 23.12.2025

With reference to the subject cited above. this is to inform that CPCB vide response
dated 08.08.2024 in the matter of 462/2023 with 481/2023 (IA 93/2024 & 1A 70/2024)
submitted the following checks/safeguards for consideration before Hon ble NG'T:
o The natural ground level of the area should not be changed during removal of the sand
deposited by flood above the ground level by farmers.
o Digging of old deposits below the ground level should be allowed only with
Environmental Clearance.
o Shori-term permits for digging of old deposits below the ground level should not he
considered by state governments without Environmenial Clearance.

Copy of the said response dated 08.08.2024 is attached herewith for ready reference.

Yours faithfully.

~ ,\,\_/9
Y
(Prasoon Gargava)
Scientist-"F" & Head
IPC-I1 Division
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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
Original Application No, 462/2023

In the matter of:

Raja Ram Singh Applicant
Vs.
State ol U.P & Ors. Respondents
WITH
Original Application No. 481/2023
(LA, No. 93/2024 and I.A. No. 70/2024)
Balbir Sandhu & Ors. : Applicants
Vs.
State of U.P. & Anr. Respondents
Index
Sr. No. Particulars Page
No.

1. | Response on Central Pollution Control Board in Original Application No. 481/2023 &

Original Application No. 462/2023 in compliance of Hon’ble NGT order dated 24.04.2024

2. | Annexure — I, A copy of Gazette notification of India S.0O. 1224(E) dated 28.03.2020.

3. | Annexure - I A copy of Hon’ble NGT order dated 24.04,2024

g
CUS
{

Nazimuddin
Scientist *F’
Central Pollution Control Board

Place: - Delhi
Dated: 08.08.2024




£#Pb

Response of Central Pollution
Control Board in order dated-
24.04.2024 in the matter of OA
No. 462/2023 (with OA No.
481/2023)
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1. Background (OA NO. 462/2023):

Hon'ble NGT (PB) vide order dated-02.08.2023 in the matter of OA No. 462/2023 constituted a joint

committee as below:
3. 3. In view of the averments made in the application, we consider it appropriate that a Joint
Committee be constituted to verify the factual position and take appropriate remedial action.
Accordingly, we constitute a Joint Committee comprising of Minisiry of Environment, IForest
and Climate Change (MoEF&CC), Central Pollution Control Board (CPCB), National Mission
Jor Clean Ganga (NMCG), Uttar Pradesh Pollution Control (UPPCB) and District Magisirate,
Gonda and direct the same to meet within one week, underiake visits 1o the site, look into the
grievances of the applicant, associate the applicant and representative of the concerned project
proponent, verify the factual position and take appropriate remedial action by following due
course of law and giving opportunily of being heard fo the project proponent. The Committee
may particularly clarify on compliance with Sustainable Sand Mining Management Guidelines,
2016 and Enforcement & Monitoring Guidelines for Sand Mining, 2020 inchuding
remediation/rehabilitation of mined areas and damage caused 1o river Sarvu. The State PCB

will be the nodal agency for coordination and compliance. ..."

In compliance of the order dated-02.08.2023, the report of joint committee was submitted to Hon'ble
NGT (PB) through e-mail dated-30.10.2023 by nodal agency in the matter. The case was heard on
07.11.2023 and Hon’ble NGT (PB) directed as under:

[

9. However, in view of the precautionary principle embodied in Section 20 of National Green
Tribunal Act, 2010, we consider it appropriate to direct thal till the next date of hearing fixed
no short ferm permit for mining of minor mineral (sand, Morrum eic.) be granted in the State
of Uttar Pradesh without EC from SEIAA and consent from UPPCB and without Jollowing
Sustainable Sand Mining Management Guidelines, 2016 and Enforcement & Monitoring
Guidelines for Sand Mining, 2020 in this regard....”

The case was further listed/heard on 01.12.2023 and 21.12.2023, and vide order dated-21.12.2023,
Hon’ble NGT (PB) impleaded MoEF&CC and CPCB as respondents and dirccted to submit
reply/response with respect to the permissibility of short term permits and environmental

requirements/safeguards, and listed the case for hearing on 23.02.2024.
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In compliance of above order dt.-21.12.2023, CPCB submitted its reply on 22.02,2024 to Hon’ble
NGT (PB). The casc was listed/heard on 23.02,2024 and adjourned to 02.04.2024. The case was
further heard on 02.04.2024 and Hon’ble NGT (PB) directed as below:

w

5. Short reply has been filed by respondent no.7-CPCB vide email dated 22.02.2024 without
giving any specific response to the question of permissibility of short term mining permit and
environmental safe guards relating to the same.

11. Replies/reporis be filed by respondents no. 2 (the Director, Geology and Mining, U.P.), 3
(the District Magistrate, Gonda) , 4 (UPPCB), 7 (MoEF&CC) and 8 (CPCB) as directed vide
order dated 21.12.2023 ......

12. List for further consideration on 24.04.2024.

“

[n compliance to above order dated-02.04.2024, CPCB submitted its reply on 22.04.2024 with
respect to the permissibility of short-term mining permit and environmentai safeguards

relating to the same as below:

“Ministry has issued Notification S.0. 1224 (E) dated 28.03.2020 wherein certain cases are
exempled from requirement of obtaining Environmental Clearance, including for, “3.
Removal of sand deposits on agricultural field after flood by farmers ™. Such exemption may
apply only in case of removal of the sand deposited above surfuce in the agricultural fields
by a flood.

However, mining of the minor minerals, except for aciivities exempted by the aforesaid
notification dated 28.03.2020, require Environmental Clearance as per the EIA Notification,
2006 (and its amendments time to time). Further, the said notifications do not stipulate
exemption from Environmental Clearance for short-term mining of the minor minerals as
such.”

2. Background (OA No. 481/2023):

Hon'ble NGT (PB) vide order dated-04.08.2023 in the matter of OA No. 48172023 titled as Balbir
Sandhu & Ors vrs Stale of U.P. and Anr. dirccted constitution of two joint committees to submit
report in the matter. District Magistrates and SSP of districts Yamuna Nagar and Saharanpur were
directed to ensure no mining and crushing is carried out in districts Yamuna Nagar and Saharanpur

without grant of EC. CTE & CTO under relevant cnvironmental laws. Reports of the two joint
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committees as Part-A and Part-B respectively, were submitted to Hon’ble NGT (PB) vide c-mail

dated-19.04.2024.

The recommendations of the first joint committee (i.e., Part A) included a recommendation as below:

b. Ministry vide Notification S.Q. 1224 dated 28.03.2020 has given exemption of certain cases
from requirement of Environmental Clearance including for. “Removal of sand deposits on
agricultural field after flood by farmers”, which applies only for the sand deposited in the
agricultural fields by annual floods.

”

3. Order dated-24.04.2024 in the matter:

The OA No. 462/2023 along with OA No. 481/2023 was listed/heard on 24.04.2024 and Hon’ble
NGT (PB) directed as below:

"

42. The matter needs to be examined in the context of applicability to all States and UTs and
Jformulation of appropriate guidelines imposing requisite environmental safe guards for grant
and execution of short term permits for removal of sand deposited by flood on agricultural
land.

43. The Director, Mining and Geology, U.P. and the Member Secretary, UPPCB and CPCB
and MoEF & CC are directed 1o file their responses in this regard within two months by email
al judicial-ngt@gov.in preferably in the form of searchable PDF/OCR Supported PDF and ol
in the form of hnage PDI.

44. List on 12.08.2024 for further consideration.

45. However, till such time the validity of exemption of shori term permits for removal of sand
deposited on agricultural land by flood from prior enviromnental clearance is adjudicated
upon, we consider if to be appropriate that order dated 07.11.2023 regarding requirement of ‘
EC for the same be modified and Order dated 07.11.2023 is modified accordingly to that extent
in respect of “removal of sand deposit on agricultural fields by farmer" which will not require
“prior environmental clearance” Ul further orders fo the confrary.

46. However, while granting such short term permits to the farmers for removal of sand
deposiled on agricultural land by flood, the District Magistrate shall mention environmental
safeguards/remedial measures required (o be implemented by the farmers while carrying out
sand mining on short term basis (three _months) to avoid adverse cnvironmental
impact/pollution.

"
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[t is humbly submitted that the MOEF&CC Notification S.0. 1224 (E) dated-28.03.2020 has

cxempted the requirement of EC for certain cases as per Appendix-I1X, which includes - removal of

4. Response

sand deposits on agricultural ficld after flood by farmers. To prevent misuse of the said exemption -
case no. 3 of Appendix-IX of Notification S.0. 1224 (E) dated 28.03.2020, (Annexure-I) the

following checks/safeguards may be considered:

a. The natural ground level of the area should not be changed during removal of the sand
deposited by flood above the ground level by farmers.

b. Digging of old deposits below the ground level should be allowed only with Environmental
Clearance.

¢ Short-term permits for digging of old deposits below the ground level should not be
considered by state governments without Environmental Clearance.

KREXTRKX
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URG {T"Fwd: Letter No. 2336 Dated 06-02-2026 3ffoUo &4, hllps:;‘/mail.mgovcloud.in/zunl'?fmmServit':e-’-wp&'f.Wth:rSiOn"")Ot"".3

“GENT Fwd: Letter Nr 2236 Dated 06-02-2026 3Molo 41212023 (oo
0-602/2023...), 3M0Taim.  +212023, 30D F0-481/2023, T $fl0TD H0-1222/2024 & 10

TN i 12.11.2026 F wraw )

Rajeev Ranjan < ranjan.rajeev@nic.in >
Mon, 09 Feb 2026 12:22:39 PM +0530

To "SUMAN KHARB"<suman.kharb@gov.in>,"prabhakar
Kandpal'<prabhakar.kandpal@gov.in>,"Sakshi
Rawat"<sakshl.rawat10@gov.in>

For compiiation
regards,

Rajeev Ranjan

Scientist E & Member Secretary
IA-Non Coal Mining Sector
MoEF&CC, Govt, of India

B Forwarded message e -
From: Chief Mines Officer DGM <cmo.lko62@gmail.com>
To: <ranjan.rajeev@nic.in>, <sakshi.rawat10@gov.in>, <suman.kharb@gov.in>,

<prabhakar.kandpal®gov.in>
Date: Fri, 06 Feb 2026 12:50:37 +0530

Subject: Letter No. 2336 Dated 06-02-2026 3floQo ¥@I-412/2023 (ITE0Y0
0-602/2023...), 30100 ¥0-462/2023, 10T ¥0-481/2023, T 0T %0-1222/2024
HI0 TS gRE o gRY wilke 3w R 12.11.2025 ¥ waay |

=m========== Forwarded message ====z=====m====

Respected Sir/Ma'am,

PFA

1 Attachment(s)

2338 Rajaram Singh .pdf
1.5 MB

lofl e 11:02:2026, 10:39
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B 079-232-54151/5395 &

Web site : https://cgm.gujarat.gov.in E-mail _: BAd-dd evpg,
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No. CGM/LEASE/QL /Sand Removal/2025-26/ 2.9 ¥ WD &0V.in
t, 3 a’—:cg,_}ﬂn
7

The Scientist '€'/ Additional Director,
Ministry of Environment,
Forest and Climate Change,

\/ (Impact Assessment Division (NCM)),
Indira Paryavaran Bhawan, Aliganj,
New Delhi-110003.

Subject: Inputs/Comments pursuant to Orderdated 19.11.2025 ino.
regarding removal of sand from agricutural fields - reg. “A. No, 412/2073

Reference: MoEF&CC Letter No. IA-L-11011/76/2023-1A-1 dated 23,4,
€cembey.

Madam/Sir,

K

With reference to the subject and letter cited above, the State of Gujarat (Compm;
v : : e S 1isSig
and Mining) provides the following specific inputs based on the preva 3 her
nd Mining) provi g specific inpt p iling geologicy (,, of Geolog,

existing regulatory framewark in the state: Nditions and tf,
e

2} LK

1.0ccurrences of Sand Deposition in Gujarat

It is observed that unlike states with perennial Himalayan River systems, the £eograph:
conditions in Gujarat do not result in frequent or large-scale sand deposition on agricultu,ca’a”d
flooding. Consequently, tha state receives very few applications for the "remoyaj of saal ‘/'ands
Sustainable Sand Mining Management Guidelines (SSMMG) 2016. Because these incidents ar::d,-

of large-scale misuse for illegal mining under the guise of clearing sand is significantly lower : ;
rin Guj
Jarat,

F6 0008 o286

E,.

2. Regulatory Framework: GMMCR-2017 Amendment (2022)

mg\h The State of Gujarat has already strengthened its regulatory mechanism through
Q/IQ“ ) Gujarat Minor Mineral Concession Rules (GMMCR) 2017 in the year 2022 and add ney lease
‘)‘@P‘ this amendment, a formal regime has been established where private land owners cap a
1 Lease(’gL) on their own land. o

"~ Iptegration & Transparency: This shift from "lemporarypermi(S"toa"lease-basedmg,-m.
3 "

mineral extraction on privatefagricultural land is governed by formal jease tern ensyreg that
1S,

.\ Environmental Clearance (EC}-and-the payment of applicable Royalties and District p; nlandato,y
S ineral Fo 2
Undatiop,

2p Minerafs
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Government of Gujarat

COMMISSIONER OF GEOLOGY & MINING /7
Block No.15, Sector-10, Dr. Jivraj Mehta Bhavan, ] )

Old Sachivalaya, Gandhinagar
& 079-232-54151/53956

4 Web site : https://cgm.gujarat.gov.in E-mail : ad-devp-cgm@guijarat.gov.in
| No. CGM/LEASE/QL /Sand Removal/2025-26/ 2.9 ¥ i Dt.% 022026
| To

Z

The Scientist '€'/ Additional Director,
Ministry of Environment,
Forest and Climate Change,

\/ (Impact Assessment Division (NCM)},
Indira Paryavaran Bhawan, Aliganj,
New Delhi-110003.

Subject: Inputs/Comments pursuant to Order dated 19.11,2025 in O.A. No. 412/2023
regarding removal of sand from agricultural flelds - reg.

Reference: MoEF&CC Letter No. IA-1-11011/76/2023-1A-1 dated 23rd December, 2025
Madam/Sir,

With reference to the subject and letter cited above, the State of Gujarat (Commissioner of Geology
and Mining) provides the following specific inputs based on the prevailing geological conditions and the
existing regulatory framework in the state:

1.0ccurrences of Sand Deposition In Gujarat

It is observed that unlike states with perennial Himalayan River systems, the geographical and climatic
conditions In Gujarat do not result in frequent or large-scale sand deposition on agricultural lands due to
flooding. Consequently, the state receives very few applications for the "removal of sand" under the
Sustainable Sand Mining Management Guidelines (SSMMG) 2016, Because these incidents are rare, the risk
of large-scale misuse for illegal mining under the guise of clearing sand Is significantly lower in Gujarat.

2. Regulatory Framework: GMMCR-2017 Amendment (2022)

The State of Gujarat has already strengthened its regulatory mechanism through an amendment to the
Gujarat Minor Mineral Concession Rules {GMMCR) 2017 in the year 2022 and add new lease regime, under
this amendment, a formal regime has been established where private land owners can apply for a Quarry

Lease (QL) on their own land.

Integration & Transparency: This shift from "temporary permits” to a "lease-based regime" ensures that
any mincral extraction on private/agricultural land is governed by formal lease terms, mandatory
Environmental Clearance (EC), and the-payment of-applicable Royaltles and District Mineral Foundation
(DMF) contributions. ' XU 2N

prevention of lilegal Mining: By providing a legal, iong-teym‘?athwav for Jand owners to utilize minerals
on their land, the state has effectively reduced illegal sand inlmﬁ

=
]
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3.Technical Estimation & Departmental Oversight '

Estimation: Since the state now emphasizes a lease-based approach for private lands, the estimation

of sand quantity Is conducted through a formal Survey and Demarcation process by the Department's
technical staff before the grant of the lease,

Modern Technology: We utilize DGPS (Differential Global Positioning System) for precise boundary
marking and volume estimation to ensure that extraction does not exceed the approved mining plan,

State Agency Involvement: While the current GMMCR-2017 framework empowers the land owner,
the Department maintains strict oversight via the Integrated Lease Management System Online Portal,
where every metric ton of sand moved is tracked through E-Challans, preventing any misuse of the 2016
SSMMG provision,

In view of the above, the State of Gujarat suggests that the NGT may consider the “Lease ~ base
regime for Private Lands" (as adopted by Gujarat) as a successful model to bring “sand removal" under a
formal, transparent and revenue-generating regulatory umbrella.

S:. Cha&GAS)

(Draft Approved by CGM Sir)
Additional Director (Development)
Commissioner of Geology & Mining
Gujarat
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MIZORAM POLLUTION CONTROL BOARD
No.H.88088/Poltn/140/19-MPCB/ : Dated Aizawl, the 22™ January, 2026
To,
Shri Rajeev Ranjan

Scientist ‘E’/ Additional Director
Impact Assessment Division (NCM)
Ministry of Environment, Forest and Climate Change

Sub: Request for Inputs/Comments pursuant to Order dated 19.11.2025 in O.A.
No. 412/2023, O.A. No. 462/2023, O.A. No. 481/2023 and O.A. No.
1222/2024 pending before the Hon’ble National Green Tribunal (PB)- reg.

Reference: Y/L No. File No. IA-L-11011/76/223-1A-1 dt. 23.12.2025

Sir,

With reference to the subject and Ietter number cited above, this is to bring to
your kind notice that the farming system in the State may not entail removal of soil from the
land as no permanent farming system are practiced. Such activity has not been experienced

before and not foreseen.

Hence, there may be no chances of misuse of the provisions of Sustainable Sand
Mining Management Guidelines (SSMMG) 2016, in the garb of removal of sand from the
agricultural field.

Yours faithfully,

(C. LALDUHAWMA)
Member Secretary
Mizoram Pollution Control Board

8 Mizoram New Capital Complex (MINECO),
] -«12 g.‘z" Thianmual Road, Khalla, Aizawl, Mizoram — 796001, Phone: 0389-2336591
o ot website: www.mpcbh.mizoram.gowv.in email: mpcb@mizoram.govin 3
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Sri Rajeev Ranjan,

Scientist E/ Additional Director,

Ministry of Environment, Forest and Climate Change,
Government of India,

Indira Paryavaran Bhawan,

Jor Bagh, Aliganj, New Delhi-110003

Request for inputs/comments pursuant to Order dated 19.11.2025 in
0.A. No.-412/2023, O.A. No.-462/2023 0.A. No.-481/2023 and O.A.

No.-1222/2024 pending before the Hon'ble NGT.

MBI UHB—IA-L-11011/76/2023-1A-1, 3A1F—23.12.2025

g gomim w= 3 s & fwry
Inputs/Comments fAvyaa & —

| Sl no.

Question Answer
1 As per the Hon'ble NGT order the | As Per SSMG guidelines following
provision of Sustainable Sand Mining | provisions were added to Bihar

Management  Guidelines (SSMMG)
2016 for removal of sand from the
agricultural fields by the
owners/farmers has been misused
resulting in the illegal mining of sand
and topsoil.

Therefore, it is requested to
suggest measures to ensure that illegal
sand mining does not occur in the name
of removal of sand deposited from the
agricultural field by the owner/farmer
of the land or by any other entity.
States/UTs may propose stringent
regulatory framework at the district
level to ensure the above provision of
SSMMG 2016 is not misused.

Mineral (Concession, Prevention of
illegal Mining, Transportation &
Storage Rules) 2019 (amendment)
Rules 2024 to incorporate the sand
mining activity from agricultural fields
and make it suitable for agriculture,

29 (G) shall be substituted as
Sollows:- Removal of Silt- On the
wrilten report/recommendation of the
Water Resources Department, for the
purpose of maintaining the flow of the
river/canal route, the silt deposited in
the river/canals shail be disposed of by
the Collector by selecting a contractor
Jor a fixed period through e-auction.
The contractor/highest bidder shall
obtain all the necessary statutory No
Objection Cerrificates (NOC) from the
competent authority and shall dispose
of the silt by following the prescribed
procedure of the rules. Provided that if
the working area is forest land/
wildlife protected area (PA)/ Eco
Sensitive zone (ESZ), auction shall he

conducted only after obtaining Forest

P.T.O.
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Clearance, Wildlife Clearance as the
case may be and Environmental
Clearance.

37 (4)-Mineral Disposal Permit to be
given for removal of the Dhush/Sand
mixed soil required to convert the
raiyat land into agricultural land-
Notwithstanding anything contained in
these rules, in rivers other than Son,
Kiul, Falgu, Morhar, Chanan and
Ganga, where minor minerals/sandy
soll is found in the raiyali land,
outside the radius of 03 km (Aerial
Distance) from the river bank, the
Collector, after verification by the
Circle Officer, may grant a permit 10
remove and use any minor
mineral/sandy soil on the report of the
concerned Mining Officer. Concerned
raiyat shall submit an application fo
the Mining Officer for issuance of
permit for disposal of the said mineral. -
The said permission may be granted |
for a maximum period of One year Jor
the specified quantity after advance
payment of applicable royalty to the
government and other taxes and
obtaining all prevailing  statutory
clearances. 5 (Five) working days is
fixed as time limil for this.

It is also requested to suggest methods
so that estimation of removal of sand
deposit from the agricultural fields with
the help of modern technologies can be
done. The present system adopted by
States for such estimation (extent, area
and quantity) may also be provided.

As per Rule no. -25(3) The maximum
depth for sand Mining is enumerated
as 3m. So, Total Quantity of sand
excavated will be Area of agricultural
field multiplied by maximum depth
i.e. 3m.

States/UTs may also provide their
views/opinion ~whether activity of
removal of sand deposit from the
agricultural fields through the Mining
Department or its agencies can be
adopted so that there is no scope of
misuse of the SSMMG 2016
provisions, in the garb of removal of

There is clear provision of removal of
sand from agricultural fields as per
provision enumerated in point no 1. As
far as illegal Mining is concemed,
there are stringent provisions under
Bihar Mineral  Bihar Mineral
(Concession, Prevention of illegal
Mining, Transportation & Storage
Rules) 2019 (amendment) Rules 2024

10 curb illegal mining, (Annexure I

sand from the agricultural field.
Haar |
/f(-“‘a .
/,/\ (\’ L ".\ P& N
A . RN L AN
Vs ¥ i T~ ! N,
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Notification
The 3™ December 2024
No.-Pra-Il/Avaidh Khanan-30/22-5142/M.—In excrcise of the powers conferred
under scction 15 read with section 23 C of the Mines and Minerals (Development and
Regulation) Act, 1957, the Governor of Bihar hereby pleased to make the following Rules
regarding the Bihar Minerals (Concession, Prevention of Illegal Mining, Transportation
and Storage) Rules, 2019:-

1. Short title, extent and commencement:- (1) These rules shall be called the Bihar
Minerals (Concession, Prevention of [llegal Mining, Transportation and Slurage)
(Amendment) Rules, 2024.

(2) Itshall extend to the whole of the State of Bihar.
(3) It shall come into force from the date of its publication in the Official
Gazette.
2. Rule- 17 (3) shall be substituted as follows:-
(4) Approval and submission of Mining Plan:-
(i) The mining plan may be preparcd by the State Government through an
agency authorised by the State Government or an officer authorised by
the Department or the mineral concession holder, in which assistance
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may be taken by the above three in preparation of the mining plan from
a recognised qualified person/institution.

(ii) In case the settlee prepares the mining plan, the settlee shall submit the
mining plan to the Department for approval within maximum 15
(fifteen) days of issuance of the In Principal Sanction Order (LOI).

(iii) In case of non submission of the mining plan within the stipulated time,
the settlee shall be imposed a penalty of Rs. 1,00,000/- for the first one
week of delay, Rs. 2,00,000/- for the next one week and 0.5% of the
highest bid for the next two weeks of delay. In case the imposed penalty
is not deposited, the amount of the penalty shall be deducted from the
security deposit. Even after this, if the settlee does not submil the
mining plan/application for environmental clearance, the Collector shall
cancel the LOI and forfeit the security amount after serving a show
cause notice to the settlee.

(iv) The committce constituted by the Department/authorized educational
institution will approve/reject the submitted mining plan within one
week on receipt of the same. The reasons for rejection will be clearly
mentioned, so that the concemed can submit the mining plan again
within the next 15 days.

(v) If the Government finds it appropriate, before the e-auction of the
mining lease, the Statc Government may authorize any agency or any
officer not below the rank of Assistant Director to prepare the mining
plan in their favour as per the prevailing environmental provisions. The
said approved mining plan for the concerned mining lease may be
teansferred in favour of the highest bidder selected in the e-auction. The
expenses and fees incurred in preparation of the mining plan will be
recovered from the concerned mineral concession holder/ settlee.

Rule-18 (2) shall be substituted by the following:-
18 (2)Environmental Clearance-(i) All mineral Concession holders or agency
authorized by the Government or an Officer authorized by the Department shall
obtain prior environmental clearance within the prescribed time limit and comply
with the rules as per the prevailing Environmental Impact Assessment (EIA)
Notification, orders of Pollution Control Board and latest instructions issucd by the
Competent Authority of the Ministry of Environment, Forest and Climate Change,
Government of India and as per the provisions of the Environment Protection Act.
Provided that before e-auction of mining lease, the State Government may
authorize any agency or any officer not below the rank of Assistant Director (o
oblain environmental clearance in its favour as per prevailing environmental rules.
The said environmental clearance for the concerned mining lease shall be
transferred in favour of the highest bidder selected in the e-auction. The
expenditure incurred in obtaining environmental clearance (including fees) shall be
recovered from the concerned mineral concession holder/scitice.

(ii) In case the settlee obtains environmental clearance, the
proposal/application for Terms of Reference (TOR) approval shall be
submitted by him on the Parivesh Portal of State Environment Impact
Assessment Authority ( SEIAA) within maximum 15 (fiftecn) working
days of the mining plan approval.

(ii) Afer receiving the in-principle sanction order (LOI), the settlee shall
submit the draft Environment Impact Assessment (EIA) report and the
prescribed fee for public hearing to the Bihar State Pollution Control
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3)

(i) For mining within the restricted area, penalties shall be imposed under
Section 21 (1) of the Mines and Minerals (Development and Regulation) Act.
Also, action shall be taken to cancel the mining lease.

(ii) In case of mining outside the mining lease area, the quantity of excavated
mineral shall be asscssed and the cost of mincral as defined in Rule 56 shall
be recovered by the Collector,

In case of sand mining more than the permissible depth in the mining lease
area, the quantity of excavated sand shall be assessed for the first and second
time and the cost of mineral as defined in Rule 56 shall be recovered by the
Collector from the concerned settlement holder.

Provided that whenever the mineral concession holder is found

involved in such offence under sub-rule-2 (ii) and sub rule 3, for the third
time or more, the.settlement of that particular sand ghat may be temporarily
suspended by the Collector for a maximum period of one month until the
violations are rectified and the penalty is deposited. If the violations are not
rectified within the time given by the Collector in this regard, then the
settlement of that particular sand ghat may be suspended for a maximum
period of 03 months after giving the settlement holder an opportunity of
being heard. No claim for compensation shall be accepted during the period
of suspension. Thereafter, if the violation is not rectified or the penalty is not
deposited, action for cancellation of mineral concession shall be taken by the
Collector.
Transportation' of minor minerals shall be carried out only in covered
vehicles painted in a specific colour and wet sand shall not be loaded in the
vehicles. In case Minor mineral is transported without being specifically
coloured, wet sand or uncovered and tampering/switching off the GPS
device, following penalties may be imposed-

[ Sl Subject Fine (in Rs.)
No.
1 | On Transportation of uncovered Tractor 5,000/-
minor mineral Other heavy 25,000/-
vchicles
2 On transporting wet sand Tractor 5,000/-
Other heavy 25,000/-
vehicles
3 | On issuance of challan for a for first time 1,00,000/-
vechicle painted without the violation
specific colour For second time violation action will
be taken as per rules considering
illegal mining/dispatch,
4 | On tampering or switching off the Tractor 20.000/-
GPS device inslalled in the For other heavy 1,00,000/-
vehicle during sand vehicles
transportation,
(6) In case the settlee cncourages illegal transportation of minerals (In case

of loading more quantity than the valid challan), penalty of Rs. 5,00,000/-
(Rs. Five lakh) (on cach vehicle) for the first time and Rs. 10,00,000/-
(Rs. Ten Lakh) from the second time onwards (on each vehicle) may be
imposed. : '
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12. A ier rule 37 (3), the following new sub-rule 37(4) shall be added as follows: -

13.

14,

A new proviso shall be added in sub rule (1) of rule 33 Grant of Quarrying
Permits as follows:-,

No royalty shall be levied for non-commercial use of ordinary carth.

For commercial use of mining/dispatch of ordinary earth, commercial
license has to be obtained by following the prescribed procedure, for which online
application in the prescribed form will be mandatory to apply and the officer
authorized by Department shall grant the approval within 05 (five) working days
after deposit of advance royalty.

Notwithstanding anything contained in these rules, in rivers other than Son, Kiul,
Falgu, Morhar, Chanan and Ganga, where minor minerals/sandy soil is found in
the raiyati land, outside the radius of 03 km (Acrial Distance) from the river bank,
the Collector, after verification by the Circle Officer, may grant a permit to remove
and usc any minot mineral/sandy soil on the report of the concerned Mining

Officer. Concerned raiyat shall submit an application to the Mining Officer for

issuance of permit for disposal of the said mineral. The said permission may be

granted for a maximum period of One year for the specified quantity after advance
payment of applicable royalty to the government and other taxes and obtaining all
prevailing statutory clearances. 5 (Five) working days is fixed as time limit for
this.

Rule 38 (6) shall be substituted as follows:-

38 (6) -If the brick earth remover / brick kiln owner fails to submit the required

Environmental Clearance from the competent authority as notified by MoEF& CC

and / or the required Emission Consent Order from the Bihar Statc Pollution

Control Board (BSPCB), the Competent Officer/ Regional Officer, Bihar State

Pollution Control Board/ Sub Divisional Officer/ Circle Officer shall stop the

business and report the matter to competent authority as notified by MoEF & CC/

BSPCB for initiating penal provisions for violation of rules..

Rule 39(1) shall be substituted as follows:

Rule 3% (1) Every person who carried business of minor/major mineral beyond
any lcase hold arca shall obtain a stockist license from the Mining Officer in Form
“K” which shall be displayed at a conspicuous place of business and shall
maintained proper accounts of purchase and sale of all such minerals in a register
in form-H which shall be produced before the Mines Commissioner, Director of

Mines, Additional Director of Mines and Deputy Dircctor, Mines or Mining

Officer or any other officer authorized by the State Government, for inspection.
The fec/required condition for obtaining the license according to the size of the
business <hall be as follows-

(@) Small Businessmen- For maximum storage of 25,000 (Twenty Five
Thousand) cubic feet of minor minerals at the storage license site,on
payment of an application fee of Rs. 5,000 (Rs. Five Thousand), license can
be obtained for One calendar year, which can be renewed every year on
payment of an application fee of Rs. 5,000/- (Rs. Five Thousand). In case
such license holder installs CCTV cameras at the storage site, the license
can be obtained at one go for five years on payment of application fee of Rs
20,000/- (Rs. Twenty Thousand).

P ————
er A I oo
> e I3 % NN
™ \ "~ 1% ?,, o\
’ Y X e
e R

] \

51




2304

fag T (arauon), 4 et 2024 7

15.

16.

17,

(®)

()

(d)

Medium Businessmen- For storage of 25,000 (Twenty Five Thousand)
cubic feet to 1,00,000 (One Lakh) cubic feet of minor mineral at storage
license site, on payment of an application fee of Rs. 50,000 (Rs. Fifty
Thousand), license can be obtained for Five years. It will be mandatory for
such licensee to install CCTV camera, his own Weighbridge or joint
Weighbridge at the storage place. Such licensce may use public
weighbridge, but it will be mandatory for that weighbridge to have CCTV
camera installed (integrated with Department).

Large Businessmen- For storage of minor minerals from 1,00,000 (One
Lakh) cubic feet to 10,00,000 (Ten Lakh) cubic feet, on payment of
application fee of Rs 2,00,000/- (Rs. Ten Lakh) ) storage license can be
obtained for five years. It will be mandatory for such licensee to install
Weighbridge and CCTV cameras at the storage place.

All installed weighbridge and CCTV cameras shall be mandatorily
integrated with the departmental portal

After Rule 41, a new second proviso shall be added as follows: -

Provided that it will be mandatory for all vehicles carrying minor minerals from
other states to have Transit Pass (TP). The regulatory fee for this will be determined
by the department,

Rule-44 shall be substituted as follows-

Rule 44: Restrictions on vehicles carrying minerals-(i) The State Government
may impose reasonable restrictions on vehicles carrying any minor wineral and
may require them to adhere to certain specifications.

(ii)

(iii)
(iv)

The State Government may require installation of GPS or such other device
in transport vehicles as may be necessary and give such directions as it may
consider appropriate.

The State Government shall make mandatory to specific colour and words
mandatory for the identification of vehicles used in mineral transportation.
Transportation of minerals through waterways shall be carried ot as per
The Bihar Ferry ghat Settlement and Management Act, 2023 and rules
promulgated under this Act.

Sub-rule (1) and sub-rule (2) of rule 56 will be substitnted ay Sollows:-
56~ Illegal mining, transportation and storage of minerals-
(1) (i) No person shall extract or remove or undertake any mining operation in any

area without holding any mineral concession, permit or any other
permission granted or permitted under these rules.

(ii) No person shall transport or store any mineral without a valid challan. Also,

minerals will not be transported by unrealistic, unregistered and non-
commercial vehicles.

(2)(1) For violation of the above, penalty shall be imposed under Scétion 21 (1) of

the Act.

(it) Where complainant is the District Mining Officer or Assistant Dircctor or

Mine Inspector, after the written permission of the Collector, he may either
before or after the institution of the prosecution, compound the offence of
violation above sub-rule (1) (ii)on payment of cost of mineral and
compound fee as mentioned below:-

(15

SL Compound fee
No. Vehicles/equipment (in Rs.)

| tractor and trolley 1,00,000/-

2 | Matador/Half Truck 407, 408 : 2,50,000/-

e ———— e 4 e
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18,

::)'_ Vehicles/equipment Con(‘i?‘o;:(; fee

3 ! Full Body Trucks/Vehicles (06 Wheel) 4,00,000/-

4 | Dumper (Hydraulic 06 wheel) / 10 and 8,00,000/-
above
5 | Crane, boat, excavator, loader, power 10,00,000/-
hammer, compressor, drilling machine
and other equipment/machines of
similar capacity.

(i1i) If the complainant is a Deputy Director or Additional Director or Director
of Mines or any other official authorized by the Government may, exercise
the power of compounding only after the permission of the Mines
Commissioner.

(iv) Compounding fee mentioned in the table, twenty-five times of the royalty
may be imposed from the violator in lieu of the cost of the mineral,
compensation for environmental damage and tax payable for acquiring land
without lcgal rights.

Provided that in case of vehicles/machines other than the
vehicles/machines mentioned above, the compounding fee along with the.
mineral cost will not be less than twenty five thousand rupees.

(vi) In case of transportation with valid challan, when the quantity of mineral
loaded in the vehicle is more than the quantity mentioned in the challan by
5 percent, then the authorized officer may be able to recover the mineral
price only for the difference quantity as per sub-rule-2 (iv). .

(vi) Tn case of storage of quantity different from the valid challan. in addition to
the mineral cost as per sub-rule 2 (iv), a penalty of Rs 5,00,000/- (Five
Lakh) may be imposed. In case of transportation, the assessment of
quantity shall be dctermined only with Weighbridge and in case of storage,
it shall be determined only through Drone/Total station/The odolite etc.

Rule-57 shall be substituted as follows:-

Seigniorage Fees in Government Projects-

(1) The contractor of Government Works Department shall submit challan/permit
related o transportation of minor minerals for his scheme and project to
concerned Works Department,

If the contractor of the Government Works Department failed to
submit a valid challan/permit for the minor minerals used for the schemes
and projects to the concerned Works Department, the mineral cost under Rule
56 (2) (iv) shall be deducted from suppliers/contractors and deposited in the
concemed Mining Head.

2y Al Government Departments will deduct Seigniorage Fee from  their
suppliers or contractors for using any minor mineral purchased from within
the State or outside the State. Such Seigniorage Fee shall be at a flat rate of
10 (ten) percent of the mineral value involved in the estimate and shall be
deducted by the Works Department from their supplier/ works contractors
and deposited in the respective mining head.

The State Government by notification, may increase or decrease the
Sciniorage Fee from time to time..

(3) Royalty will not be payable on minor minerals supplied from other states.
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Paragraph 6 of Part-IX General Provisions of Form-B will be substituted as
Sollows:-

Part-IX General Provisions of Form-B Paragraph-6 The lessee having first paid
and discharged the rents and royalties payable by virtue of these presents may at
the expiration or sooner determination of the said term or within six calendar
months thercafter take down and remove for his own benefit all or any machinery,
plant, building, minerals excavate/ produced/crushed during the lease period and
other works erections and convenicnces which may have been erected, set up on
placed by the lessee in or upon the said lands.

Provided that thc excavated/produced/crushed minor minerals shall be
removed from the lease area within a maximum of 60 days and as per requirement,
after obtaining storage license under Rule 39, the minerals shall be removed from
the lease area and stored at the licensed site.

By vrder of the Governur of Bihar,
Narmdeshwar Lal,
Principal Secretary to the Government.
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KERALA STATE POLLUTION CONTROL BOARD
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KSPCB/1002/2025-SEE-1 Datc:17-01-2026

From

The Member Secretary

To
The Additional Director,
Ministry of Environment, Forest and Climate Change,
Impact Assessment Division (NCM)
Government of India,
Indira Paryavaran Bhawan,
Jor Bagh Road,New Delhi-1 10003

Sub: Comments sought for on the matter of removal of sand deposited by floods on
agricultural fields and guidelines for Sustainable Sand Mining Management-NGT
order dated 19.11.2025 in OA 412/2023

Ref: Letter NO. [A-L-11011/76/2023-1A-I dated 23.12.2025

Sir,

Kind attention is invited the subject matter. Comments were sought for,vide
letter under reference, on the matter of removal of sand deposited by floods on
agricultural fields . It is respectfully submitted that as the aforementioned matter is
dealt with in the State by the State Environmental Impact Assessment
Authority(SEIAA) and Department of Mining &Geology, Board has not issued any
specific guidelines/ instructions in this regard.

Yours Faithfully

MEMBER SECRETARY

T Signed by
" Ralsh Menon
Date: 17:01-2026 14.2351
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Re: Request for Inputs/Comments pursuant to Order dated 19.1 @3 1 qtps://mail.mgovcloud.in/zrn/?ﬁ'omService=wp&prcrsion=90f...5

7Re: Request for Inputs/Comments pﬁrsuant to Order dated 19.11.2025 in O.A. No.
412/2023, O.A. No. 462/2023, O.A. No..481/2023 and O.A. No. 1222/2024 pending
before the Hon’ble National Green Tribunal (PB) - reg.

Director Industries UT of Ladakh < directorindustriesladakh@gmail.com >
Fri, 16 Jan 2026 12:16:59 PM +0530 '

To "Sakshi Rawat"<sakshi.rawat1 O@goQ.in>

Cc "Administrative Secretary Industries &
Commerce"<adm.secyindustries@gmail.com>,"Geology Mining
Ladakh"<dgmladakh@gmail.com>

Respected Madam,

Kindly find the attached pdf. regarding the subject. The information pertaining to this
office is submitted for your kind information and onward submission.

This information is submitted with prior approval of higher authority.

Regards,

Office of the Director,
Industries and Commerce,
Union Territory of Ladakh.

On Wed, Dec 31, 2025 at 10:16 AM Sakshi Rawat <sakshi.rawat10@gov.in> wrote:
. Reminder

' Respected Sir/Madam

The undersigned is directed to refer to this ministry's email dated
 23.12.2025 on the subject mentioned above and to request that inputs
on the same be provided at the earliest.

- Regards,
- Sakshi Rawat(ASO)
' MoEF&CC

§ ¥ 2§ & 4+ F ¥ + 3§ | Forwarded message 13—+ & % X § L ¥ 2%

i From: Sakshi Rawat <sakshi.rawat10@gov.in>

. To: "secymine-bih"<secymine-bih@nic.in>, "secy-mines"<secy-
mines@rajasthan.gov.in>, "acsmining" <acs.mining@maharashtra.gov.in>,
"secretarymines" <secretarymines@jhr.gov.in>,

- "dmrdirector"<dmrdirector@gmail.com>, “minesitcell" <minesitcell@gmail.com>,
"dmmgsikkim" <dmmgsikkim @gmail.com>, "dirmines" <dirmines@gmail.com>, "dir-

. minegoa"<dir-mine.goa@nic.in>, "dgmupexp"<dgmupexp@gmail.com>,

- "mines"<mines@rajasthan.gov.in>, "admgdirdmg"<admg.dirdmg@kerala.gov.in>,
- "amdo-anjaw-arn"<amdo-anjaw-arn@nic.in>,

"cgmchennai32”<cgmchennai32@gmail.com>, "commissioner-cgm"<commissioner-
. cgm@gqujarat.gov.in>, "cs-lak"<cs-lak@nic.in>, .

lof§ 11-02-2026, 10:47
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Re: Request for Inputs/Comments pursuant to Order dated 19.11.20... https://mail.mgovcloud.in/z.m/?fromService=wp&prcfsion=90f,,_
% .1
. »dcimanipur®<dcimanipur@gmail.com>, "dedm-hq"<dedm-hq@py.gov.in>, N

' "dgmcg"<dgm.cg@nic.in>, "dgmassam”<dgmassam@gmail.com>,
- .dgmjak"<dgmjak@gmail.com>, "dirdmm-wb" <dir.dmm-wb@nic.in>,
“dlrgeology"<g|mgcﬂ_ogy_@_g1§sm,gov.in>, "dlrindus-hp"<gm_-hg@nic.in>,
- "dirukdgm" <dir.ukdgm@gmail.com>, "direnvdelhi"<direnv.delhi@nic.in>,
“dirgeomn"<dirgeomn@nic.in>,
"directorgeology__odisha"<gi_re5LQ;ggoﬂgy_cﬂsm_@yahoo.in>, "director-
mines" <director-mines@jharkhandmail.gov.in>, :
| "directorudamg"<director.uda.mg@rajasthan.gov.in>,
“director” <director@dgmup.org>, "director" <director@mahadgm.gov.in>,
' "dIrectorindustriesladakh"<dlrggtgrinqugtriesIadagﬂ@_gm_ai_l.ggmx
. "directormines361" <directormines361@gmail.com>,
| "diredominests"<stectM§§@gm_szggm>, "dirind"<dirind@nic.in>,
5 "dirmines_odisha"<g][mines_odisha@mla_m>, "dmgmines-hry"<d_rgginin_e_g
- hry@gov.in>, "dmgap"<dmgap@ap.gov.in>, "dste-tr"<dste-tr@gov.in>,
“geomine” <geomine@nic.in>, ‘geominenaga”<geominenaga@gmail.com>,
! "geologicaIwing"<gg<mgigglming_@gmgil.com>, “lak-dcf"<lak-def@nic.in>, "memines-
- hry"<me.mines-hry@nic.in>, "pers-dd"<pers-dd@nic.in>,
' “rzirtiuanga” <rzirtluanga@gmail.com> :
Cc: "environmentlmpact14"<environmentimpag§14@‘gmaIl.com>,
| "mauchmibarua"<mauchmib@:ga@_yahog.i_n>, "chseacas"<ghseacas@_gm§il.com>,
'expertappraIsalassam“<gpen§p_;m@gmail.com>,
{ “s;hantanucpcb"<shantgnuc&b@_gmai|,cgm>, "ashudir"<ashu.dir@gmail.com>,
"seiaamsbr"<§elaa.ms.br@gmail.cgm>, "arvinderifs“<ary|nde[ifs@gmair com>,
i "seacmsbr“<§g§c.ms.br@_gmail.com>,
i "sharmaharishpcb"<sharma.harlsh&b@_gmail.com>,
"direnvchandIgarh"<gi[gnvghgndigarh@_gmgj[.com>,
| “sharmaj?“<sharmaj,7ﬂ@_gmail.ggm>, "kanuthlnd659"<kanu.thlngssg@mjmm>,
{ "ssladhar“<g|_a;d_hg;@_3&hgo.com>, "garg_pardeep"<gg|;g__pardeeg@redlffmail.cgm>,
| "guruprasadce"<gmgg_cg@_ya_hoo.cojg>,
: "msseiaakarnataka"<m§sgiaakarnatakg@_gmail.cgm>,
} "aradavallimahesh"<arggavallimghg§h@_gmail.co_rn>, "seacsec"<gaggg@_gmail.com>,
{ "artichaudhary"<am.chaudha[y_@_n1c@>,
"mizoramforest“<mizgramfores;@_yahgo.co.ln>,
"rnzsingson"<mzsingMgmail.com>,
"purushottampednekar"<pgrushottam.pednekar@_yﬁahoo.com>,
i "pccfaizawlmizoram"<p;cfglzawlmizogm@_gmall.com>,
"Jhonsonbedy38"<Mnsonbggx38@.gmgll.com>,
“pascolbnoronha"<pg§colbnomha_@_gm§il.cgm>, "sanjucat"<_5ﬂ1jucat@vahoo.com>,
"chselaagj"<;hsei§ggj_@gma[l,ggm>, "msseiaagj"<m§s_eiaagj@gmail.com>,
"akshaysaxena6559"<aksh ysaxena6559@gmail.com>,
"membersecretarygpcb"<membersecrgtgrygp_c_b_@_gmall.;9m>, "ms-gpcb"<ms-
- gpcb@_ggjarat.gov_.in>, “gowravaramsr"<gowravgramgr@xahop.com>,
“msseiaatg"<msselga.tg@_gmail.com>, "mrgreddy85"<m;g[eddy§§_@yghgg.com>,
; "msseactg"<mssegc.tg@_gmall.com>, "gargmunish40"<gg£gmunisn40@_gmﬂ.com>,
i "selaam52021"<seiaam52021@gmall.com>, "akguptalfs"<gkggp_tai§@_gmail,gom>,
"rajseaclsix"<r_ajseaclslx@_gm_a_il,go_m>, "tcvl963"<tcv1963@_gmall.com>, ‘
; "rajseachix"<gjseag25mgmgil.com>,
! "ayaramsaharan83"<gymmMn83_@gmail.com>,
"_shilplsharma141"<§h_ilpi§hgrma141@_gmail.cgm>,
| "rahulbudr“<rghuibudL@yanog,@.in>, "kattavinay"<ka;;g.vinay_@_yahoo.com>,
”nahatavljay31"<Qahatavijgyil_@_gmail.ggm >, e
; "psecenv"<pﬁ_.env@mahgrashtra.goygm 7 WO T R
f"khanapuresudhir"<khanapure.sudhir@,gm_all._com>, £ e W N
| "Suryakantnikam"<Su akant.nikam@nlc.in>,
"mhaisekarenvironment"<mhaisekarenvironmgnt@_gmil.com>, (
i "joythakur"<jgy_.thakur@nic.in>, I {
i "kamleshpandey1626"<kamlesnpgngey1626@_gmail.com>,
"singhkumarl05ashok"<si_ngﬁkumarlgsashok@gmail.com>, v\
"seacjhk"<seac.jb§@,gmg§|.cgm>, ”amulyasinha"<amg|xa_s[nh_a@_yahoo=co.uk>,

‘ "dlrsecccduk"<dinsecccduk@,gmail.gp_m>, "shalibist"<shaliglsg@_yahw.c‘g Jn>, ‘7'
| "Bhattakia593"<Bhattakia593@,gmall,com>, "mpseiaa"<Ampseiag@_gm'gﬂ@m">j-'_"‘ < U \:,’«/
: "Pcdubey2007"<PgdubgyZOO?@_gmail.gom>, et A{s{ b

: “seacofmadhyapardesh"<seacofmadhygpardesh@_rediffmail.ggm>,
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THE ADMINISTRATION OF UNION TERRITORY OF LADAKH
LADAKH POLLUTION CONTROL COMMITTEE

e-mdil: regionaldirectorlpecgmiail.com

Sh. Rajeev Ranjan,

Scientist ‘E*/Additional Director,
Impact Assessment Division (NCM),
MoEFCC, Gol,

New Delhi-110003.

Sub: Inputs/Comments pursuant to order dated 19/11/2025 in O.A. No. 412/2023, O.A. No462/2023,
0.A. No. 481/2023 and O.A. No. 1222/2024 pending before the Hon’ble National Green Tribunal

(PB)-reg.

Sir,

This is in reference to the communication received from the CPCB vide No: [A-L-11011/76/2023-

[A-], dt: 23/12/2025 regarding the aforementioned subject. In this regard, the inputs regarding the subject

cited above as per the information provided by the Department of Geology and Mining, UT of Ladakh is

given below: -

S. No. Points

Sy

Inp—t—;t_s

As per the Hon'ble NGT order the
provision of Sustainable Sand Mining
Management  Guidelines (SSMMG)
2016 for removal of sand from the
agricultural fields by the owners/farmers
has been misused resulting in the illegal
mining of sand and topsoil. Therefore, it
is requested to suggest measures to
1. | ensure that illegal sand mining does not
oceur in the name of removal of sand
deposited from the agricultural field by
the owner/farmer of the land or by any
other entity. States / UTs may propose
stringent regulatory framework at the
district level to ensure the above
provision of SSMMG 2016 is not
misused.

Within the jurisdiction of the Union Territory of
Ladakh, no case has been reported pertaining to the
removal of sand dcposits from agricultural land.,

In Ladakh, agricultural practices are largely
influenced by high-altitude terrain, limited arable
land, and climatic factors, etc.

Page 1 of 2
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It is also requested to suggest methods so
that estimation of removal of sand
deposit from the agricultural fields with
the help of modern technologies can be
done.

The present system adopted by States for
such estimation (extent, area and
quantity) may also be provided.

In Ladakh, where terrain is rugged and agricultural
land is limited, drone surveys combined with GIS
mapping and Al analytics may be considered.

States/UTs may also provide their
views/opinion whether activity of
removal of sand deposit from the
agricultural fields through the Mining
Department or its agencies can be
adopted so that there is no scope of
misuse of the SSMMG 2016 provisions,
in the garb of removal of sand from the
-agricultural ficld.

As per report received from De;)—iil-'tment of
Geology and Mining till date, no casc has been
reported in the Union Territory of Ladakh
conceming the accumulation and removal of sand
deposits from agricultural ficlds.

However, in order to ensure transparency and to
prevent any possible misuse of the provisions under

the Sustainable Sand Mining Management |.

Guidelines (SSMMG), 2016, such activities may
undertaken strictly through the Mining Department
or its designated agencies.

No: LPCC/UTL/O.A 4122026/ 111 115
Dated: [ /01/2026

Copy to the:

Yours sincerely,

deepMittal, [FS,
Regional Director,
Ladakh Pollution Control Committee,

Union Territory of Ladakh

i) Chairman, Ladakh Pollution Control Committee, UT of Ladakh for favour of information.
i1) Member Secretary, Ladakh Pollution Control Committee, UT Ladakh for favor of information.
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Y- Y1 SRR, SRR THE ADMINISTRATION OF
UNION TERRITORY OF LADAKH
IR SR A f3um, weRa Department of Geology and Mining
OFFICE OF THE DEPUTY DIRECTOR GEOLOGY AND MINING
| SY ewre YfaeH @& @ sl
e-mail; dgmladakh@gmail.com Upper Skampari, Khardungla Road, Leh-194101

The Director,
Industries & Commerce,
UT of Ladakh '

No: DD-DGM (UTL)/NGT/ F- 68 /2025-26/q1).—'q2}1 Date: 4 /01/2026

Subject: Request for Inputs/Comments pursuant to order dated: 19.11.2025 in
O.A. No 412/2023, 0.A. 462/2023, 0. A. No. 481/2023 and O.A. No.
1222/2024 pending before the Hon'ble NGT.

Reference:

* DD/DGM (UTL)/NGT/F-68/2025/833-36 dated: 31/12/2025
» M/2971/2025-1&C SECTION/4961-63 Dated: 13.01.2026
Sir,

Kindly refer to the subject and reference cited above, as per the direction
of the worthy Administrative Secretary, Industries and Commerce, UT of Ladakh
the detail is incorporated In place of the previously submitted response pertaining
to this department vide letter NO: DD/DGM(UTL)/NGT/F-68/2025/833-836
dated: 31/12/2025,

Hence, The requisite updated information is hereby submitted for your kind
consideration and perusal.

Yours{ fFaithfully,

Enclosed ( 01 leaves)

(M ,hd/ slam Reli )
Deputy Director !
Deptt of Geology & Mining ‘
UT Ladakh,
Copy to the:
1. P.A. to the Administrative Secretary, Industries and Commerce for kind
information of DIR I&C, UT Ladakh.
2. Office copy.
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Annexure A
S.No | Questions Reply .
1. | As per the Hon'ble NGT order the | It is to note that, within the jurisdiction of

provision of Sustainable Sand
Mining Management - Guidelines
(SSMMG) 2016 for removal of sand
from the agricultural fields by the
owners/farmers has been misused
resulting in the iilegal mining of
sand and topsoil. .

Therefore, it is requested to
suggest measures to ensure that
illegal sand mining does not occur
in the name of removal of sand

‘| deposited from the agricultural field

by the owner/farmer of.the land or
by any other entity. States/UT may
propose  stringent ~ regulatory
framework at the district level to
ensure the above provision of
SSMMG 2016 is not misused.

the Union Territory of Ladakh, no cases have
been reported pertaining to the removal of
sand deposits from agricultural land. The
absence of such instances indicates that
agricultural fields in the region have not
been subjected to sand deposition.
This observation underscores the unique
geographical and environmental conditions
prevailing in Ladakh, where agricultural
practices are largely influenced by high-
altitude terrain, limited arable land and
climatic factors rather than issues of sand
accumulation.

The matter may therefore be considered
non-applicable in the present context of
Ladakh's agricultural landscape, unless
future developments necessitate policy
formulation or case-specific action.

It is requested to suggest methods
so that estimation of removal of
sand deposit from the agricultural
fields with the help of modern
technologies can be done. The
present system adopted by states
for such estimation (extent, area
and quantity) may also be
provided.

In Ladakh, due to the rugged mountainous
terrain, instances of sand deposit on
agricultural is limited and not reported.
Further, It is suggested that GIS-based
mapping may not be practically feasible for
identifying small-scale sand deposits on
agricultural land.

Instead, the use of drones, already applied
in agricultural services such as spraying etc.
can be explored for mapping these localized
deposits.

To provide views/opinion whether
activity of removal of sand deposit
from the agricultural fields through
the Mining Department or its
agencies can be adopted so that
there is no scope of misuse of the
SSMMG 2016 provisions, in the
grab of removal of sand from the
agricultural field.

Till date, no case has been reported in the
Union Territory of Ladakh concerning the
accumulation and removal of sand deposits
from agricultural fields.

However, in order to ensure transparency
and to prevent any possible misuse of the
provisions under the Sustainable Sand
Mining Management Guidelines (SSMMG),
2016, it may be considered appropriate that
such activities, if required in future, be
undertaken strictly \through the Mining
Department or its des)ignated agencies.

l

D puiy Director
Deptt of Geology & Mining

e UT Ladakh.
W Tl
‘// T A Fines l\\i
oY/ 1
(&3 |
e
|\ < "!
AN
8 /
I
< P
5 \— 8 IJ ) \

64




2317

F.No-10/3/2026-MinesV
Government of India
Ministry of Mines
GPOA -3, Netaji Nagar
New Delhi - 110023
Dated the 11" February, 2026

F EM D

Subject: Misuse of Sustainable Sand Mining Management Guidelines - Order
of Hon'ble NGT - reg.

Reference: MoEFCC's letter gJated 23.12.2025

The undersigned is directed to refer to MOEFCC's letter under reference and
to inform that the requisite inputs/suggestions regarding measures to prevent
illegal sand mining under the guise of removal of sand deposited on agricultural
fields by landowners/farmers or any other entity, as well as methods for estimation
of removal of such sand deposits using modern technologies, are enclosed
herewith for kind perusal and necessary action.

2. This issue with the approval of the Competent Authority.

Enclosure: As above

_(Jefiny Tom Varghese)
Deputy Secretary
Email: varghese.johnytom@gov.in

The Additional Secretary

Impact Assessment Division

Ministry of Environment, Forest and Climate Change.
Jor Bagh Rd, Lodi Colony, New Delhi 110003.

Email: asag-moefcc@gov.in, js.ia-moefcc@gov.in

Inputs/Suggestions of Ministry of Mines regarding measures to prevent
illegal sand mining under the guise of removal of sand deposited on
agricultural fields by landowners/farmers or any other entity, as well as
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methods for estimation of removal of such sand deposits using modern
technologies:

As per Section 23C of the MMDR Act, 1957, the State Government is
empowered to make rules for preventing illegal mining, transportation and storage
of minerals and for the purposes connected therewith. Therefore, the prevention of
ilegal mining is primarily the responsibility of the concerned State Government.
Further, the Central Government does not have power to revise any order passed
by State Government or any of its authorized officers under the rules made under
Section 23C. However, the matter was examined in consultation with Indian
Bureau of Mines, a sub-ordinate office to the Ministry and following suggestions
are furnished:

i. To prevent illegal sand mining, it is suggested to demarcate the affected
areas at the district level where sand is being deposited in the agricultural
fields during flood seasons and allow fixed period in weeks or months during
which such sand can be removed.

ii. The sand deposited after flood can only be removed to the extent of
reclaiming the agricultural land, so no mining / digging below the'ground level
can be allowed. B ' R B

iii. This operation of removal of sand deposited on agricultural field should be
done after the thickness of deposition is ascertained by the Land
Management Committee of the Gram Panchayat.

iv. For the purpose of removal of sand deposited from the agricultural fields, a
State agency may be authorized by the State department so that there is no
scope of misuse of the SSMMG 2016 provisions.

v. The State Government may maintain the record of sand removed from
the agricultural fieid.

ttnaw
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F.No.19 (4)/Legall Hq/ For-25/3 %9 06 ~R04
Govi. of Tripura
Office of the Principal Chief Conservator of Forests & HoFF
Tripura::Agartala
Date |9 /02/2026

To
The Scientist ‘E/Additional Director
Ministry of Environment, Forest and Climate Change
(Jmpact Assessment Division(NCM))
lndira Paryavaran Bhawan,
Aliganj, Jor Bagh Road,
New Delhi-110003

Subject: -  Inputs/Comments pursuant to Order dated 19.11.2025 in O.A No0.412/2023, 0.A No.462/2023, 0.A
No.481/2023 and Q.A No.12222/2024 pending before the Hon’ble National Green Tribunal (PB)
reg : ;

Ref: - Letter File No.1A-L-11011/76/2023-1A-] dated 23.12.2025 of the MoEF & CC, Govt. of India, New
Delhi,

Sir,

With reference to the letter cited on the subject mentioned above, | am directed to inform you
that no such permits have been issued till date for the removal of sand from agricultural land thus the
question of methods does not arise in respect of the State of Tripura.

This is for favour of your kind information and doing the needful.

. (Gmm]):

Nodal Officer, Legal
Copy to:-

1. The PS to the PCCF & HoFF, Tripura for kind information of the PCCF & HoFF. ; 1

\}2./?9(hi9f Conservator of Forests (Protection) for kind information.

he Member Secretary, State Pollution Control Board, Pt. Nehry Complex, Gurkhabat| for
kind information.
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Goverhmont of Punjab
Department of Mines and Geology

No...(:‘.&.m
From,

To,

Subject:

Ref:

Chief Engineer,

Department of Mines & Geology,

Punjab, Chandigarh.

Scientist ‘E'/Additional Director,

Datc.la.-S! 0.3/202_6

Ministry of Environment, Forest & Climate Change,
Impact Assessment Division (NCM),

Government of India,

Request for inputs/Comments pursuant to Order dated 19.11.2025 in
0.A. No. 412/2023, 0.A. No. 462/2023, O.A.

No. 481/2023 and O.A.

No. 1222/2024 pending before the Hon'ble National Green Tribunal

(PB} - reg.

Your Office letter dated 23.12.2025

In connection to subject cited above, the point wise reply to the information

sought vide the letter under reference is furnished as under:-

Sr.

No.

Information sought

Reply

:

As per the Hon'ble NGT order the
provision of Sustainable Sand Mining
Management Guidclines (SSMMG) 2016
or removal of sand from the agricultural

ields by the owners/farmers has been
misused resulting in the illegal mining of

sand and topsoil.

erefore, it is requested to suggest
measures to ensure that illegal sand
ining does not occur in the name of
removal of sand deposited from the

UTs may propose stringent regulatory
ramework at the district level to ensure
e above provision of SSMMG 2016 is
ot misused

[t is submitted that in the State of
Punjab, a District-level Monitoring
Committee has been constituted for
checking and prevention of illegal
mining activities,




t is also requested to suggest methods
so that estimation of rcmoval of sand
deposit from the agricultural ficlds with
the help of modern technologics can be
one. The present system adopted by
States for such e¢stimation (extent, area
d quantity) may also be provided.

2321

Further submitted that floods cause
arge-scale damage to agricultural
land. During flood events, sand, silt,
and other debris arc deposited over
fertile ficlds, resulting in loss of soil
fertility, reduced crop productivity,
and serious hardship to the farming
community. In this regard, Punjab
witnessed severe flood situations
during the years 2019, 2023, and
2025, wherein agricultural land was
particularly badly affected. Although
pecial notifications and specific
Standard Operating Procedures (SOPs)
were issuied during the years 2023 and
2025 for the removal of flood-borne
material. It is also submitted that
framing of uniform guidelines
applicable throughout India may not
lbe feasible, as the ecology and
geographical conditions vary from
State to State and regialrx to region.

Methodology adopted by IIT Ropar is
listed below: -

removal of sand dcposit from the
|agricultural fields through the Mining
D{:j’aax"ﬁment or its agencies can be

\ S \
3 dqp}sq[ so that there is no scope of

IT-Adopted
Sr.No |Aspect
Method
; Arca G1S-based Orth|
estimation |mosaic
- DEM surface
2 Thickness
diffcrencing
Cut-Fill
3 Volume
computation
4 Accuracy High (cm-level)
5 Repeatabilit [Fully
v reproducible
States/UTs may also provide their [itis also submitted that the removal of
views/opinion whether activity of |flood deposits (sand/silt) and

restoration of the affected arcas
requires a coordinated and multi-

departmental approach. The Mining

Department alone cannot address the

~em” 2

/!
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isuse of the SSMMG 2016 provisions, [issue, as the works involve vast areas

the garb of removal of sand from the |and multiple administrative and
agricultural field. technical aspects, Therefore, active
involvement and close coordination of
all concerned departments are
csscntial to ensure timely, effective,
and sustainable remedial action.

Submitted for kind considecration please.

Ay —

Chief Engineer,
Department of Mines & Geology,
Pa‘njab, Chandigarh.
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Government of India
Ministry of Environment, Forest & Climate Change ¥

J&K ENVIRONMENT IMPACT ASSESSMENT BUTHORITY
~ DIRECTORATE OF ECOLOGY, ENVIRONMENT & REMOTE SENSING

Paryavaran Bhawan, Gladeni Transport Nagar Narwal, Jammu - 180006/SDA Housing Colony, Bemina, Srinagar, 190018
email: ms-jkeiaa@jk.gov.in, website: wiww.parivesh nic.in

&

The Scientst ‘E’/Additional Director

Ministry of Environment, Forest & Climate Change
(Impact Assessiment Division)

Indira Paryavaran Bhawan

New Delhi

No:JKEIAA/2018/V/106/4198 Dated: 14/02/2026
Subject: Submission of comments pursuant to MoEF&CC letter dated 23.12.2025
regarding sand deposition on agricultural land due to floods — reg.

Sir,

Kindly refer to the MoEF&CC letter No. TA-L-11011/76/2023-1A-1 dated 23.12.2025
issued in compliance with the order dated 19.11.2025 of the Hon’ble National Green Tribunal
in O.A. No. 412/2023 and connected matters, seeking inputs/comments from States/U's
regarding removal of sand deposited on agricultural land due to floods.

In this regard, I am directed to submit that the matter has already been taken up with the
Govt. of J&K for obtaining inputs from the concerned Revenue and Agriculture Departments
S0 as to assess the extent, if any, of agricultural land affected by sand deposition. However,
considering the predominantly mountainous topography, steep gradients and confined river
channels in J&K, very limited agricultural area is expected to be affected by large-scale sand
deposition necessitating removal akin to alluvial plain regions.

[am to further submit that JKEIAA has not, till date, come across any proposal seeking
Environmental Clearance specifically for removal of sand deposited on agricultural land due to
floods. In case any regulatory framework or guidelines are contemplated in this regard, it is
suggested that:

i. any such permission, where warranted, may be strictly case-specitic and time-bound,
preferably limited to a maximum validity of nine months;

ii.  removal depth should be restricted to the bare minimum necessary to restore agricultural
productivity, based on site-specific assessment; and estimation of quantity and depth may
be undertaken through sample-based scientific studies, with adequate safeguards to
prevent misuse under the guise of removal activity.

Flence submitted for kind consideration.

e Yours faithtully,

Staff Otficer
= §; to PCCE/Member Secretary
: JRETAA
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“OFFICE OF THE STATE ENVIRONMENT IMPACT ASSESSMENT AUTHORITY, ASSAM
MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE, GOVERNMENT OF INDIA
BAMUNIMAIDAM, GUWAHATI-21
No. SEIAA.856/Pt-1112022{ 9t D Dated. /012026
From,
Shri. Ramen Ch. Malakar ACS,
Member Secretary, SEIAA, Assam
Bamunimaidam Ghy-21

To,
Rajeey Ranjan,
Additional Director/ Scientist’ I,
Impact Assessment Division,
Ministry of Environment, Forest & Climate Change,
Indira Paryavaran Bhawan,
New Delhi-110003

Email: ranjan.rajeev@nic.in £
- L
C

Sub:  Request for Inputs/Comments pursuant to Order dated 19.11.2025 in Q.A. No. 412/2023, O.A. No.
462/2023, O.A. No. 481/2023 and O.A. No. 1222/2024 pending before the Hon’ble National Green

Tribunal (PB) —reg.
‘Ref:  Your letter no. File No. lA-L—l 1011/76/2023-1A-1 dated 23" December, 2025.

With reference to the subject cited above, this office would like to suggest for constituting
the District level committee relating to removal of sand deposit from agriculture field .
The District LLevel Committee may be pertaining to following members:
. District Commissioner~Cheirman S

Divisional Forest Officer- Member Secretary
Executive Engincer, Water Resource Department.- Member
District Agricultural Officer - Member

Executive Engineer Irrigation Department .- Member
District Geologist, Geology and Mining Department - Member

Regional Officer, Pollution Control Board -Member

( \\) Yours faithfully,
%,,\/.K_,L/LL-LLA/\-,L-IL_"__,. —

Ramen Chandra Malakar, ACS
Member Secretary

SEIAA, Assam
: Dated. 2§ /0172026

NS » s e

Memo No. SEIAA.856 /Pt-11/2022/ 3¢ ¢

Copy to: : . .
1) The Special Chief Secretary (Forest) to the Govl. of Assam, Environment and Forest

Department, Janata Bhawan, Dispur, Ghty-6 for favour of kind information,
2) The Chairman, SEIAA, Assam for favour for kind information.
3) The Member Secretary, APCB for favour of kind information.

4) Office copy

i __’;“ \\
7 OVT A

Il Ve N -6 2 o Ransint Chapdeg Malakgs, ACS.
L N\ ~ Member Secretury’ ks
MATTOV, Nk A SEIAA, Assam .
=) '
v_ ( ) P .t /
UPp, D :
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#"4" NAGALAND POLLUTION CONTROL BOARD

1]

s Signal Point, Dimapur - 797112, Nagaland
\ﬁ% Tel.: 03862-245727, TeleFax; 03862-245726
Mivron & Website: www.npcb.nagaland.gov.in e-mail: npch2@yahoo com N ~0)) et
NPCBIGEN/ 9 (9 _q(% Dated 02/02/2026
To

‘/Shri Rajeev Ranjan
Scientist 'E/Additional Director

Ministry of Environment, Forest and Climate Change
Impact Assessment Division (NCM)

Indra Paryavaran Bhawan

Aliganj, Jor Bagh Road

New Delhi - 110003

Sub: Request for Inputs/Comments pursuant to Order dated 19.11.2025 in O.A. No.
412/2023, O.A. No. 462/2023, O.A. No. 481/2023 and O.A. No. 1222/2024 pending before
the Hon'ble National Green Tribunal - regarding

Ref:  No.IA-L-11011/76/2023-1A- Dated 23" December, 2025

Sir,

With reference to the subject and letter cited above, | would like to inform you that given
Nagaland's hilly terrain, the effect of sand deposition in agricultural fields is minimal.

The extraction and removal of sand deposited in the agricultural fields during monsoon does
not take place.

This is for your kind information.

Yours faithfully,

M (K. Hukaz%hﬁsh}i.‘ IFS)

Member Secretary

NPCB/IND-5/CON/ Dated 02/02/2026
Copy to:

Shri Bharat Kumar Sharma, Member Secretary, Central Pollution Control Board, Parivesh
Bhawan, East Arjun Nagar, Delhi - 110032, for kind information.

~

TN AN >
) ] N

S AN Member Secretary
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szt Ghandigarh Pollution Control Committee

— N N

“”. Paryavaran Bhawan, Madhya .‘.‘!atg, il
No: CPCC/Misc./2026/ 270] Dated: 2 )3 hg
To

Sh. Rajeev Ranjan
Scientist ‘E’ & Member Secretary (Non-Coal Mining),
Impact Assessment Division (Non-Coal Mining Sector),
Ministry of Environment, Forest & Climate Change, Gol,
Vayu Wing, 3rd Floor, Indira Paryavaran Bhawan,
Jor Bagh Road, Aliganj, New Delhi-110003.

Subject: Request for Inputs/Comments pursuant to Order dated 19.11.2025 in
O.A. no. 412/2023, O.A. No. 462/2023, O.A. No. 481/2023 and O.A. No.
1222/2024 pending before the Hon’ble National Green Tribunal (PB)-
reg.

This is in reference to your letter No. 1A-L-11011/76/2023-1A-1 dated
23.12.2025 and subsequent e-mail dated 11,02.2026. on the above cited
subject.

o

In this regard, it is hereby reported that U.T. Chandigarh has insignificant
agriculture area/land and no river stream flows through the U.T. Thus. even
during monsoons, there is negligible sand deposition on agricultural arcas.

VU \h/

Scientist B

For Member Secyetary
g

= £ o : NANMRETL L
Telephone: 0172-2700311, email: cpce-chd@nic.in, Website: https://cpcc.chd.gov.in
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Record of discussion held on 10.04.2026 with members of Expert Appraisal Committee
(EAC), Non-Coal Mining Sector compliance with the directions dated 19/11/2025 of the

Hon'ble National Green Tribunal in O.A. Nos. 412/2023, 462/2023. 481/2023 and 1222 of

2024 regarding removal of sand deposited by floods on agricultural lands

A. Background

i.  The Hon'ble National Green Tribunal (NGT), Principal Bench, New Delhi vide its order
dated 24.04.2024 in Original Application No. 462 of 2023 titled as Raja Ram Singh Vs
State of UP & Ors. inter alia directed as follows:

42. The matter needs to be examined in the context of applicability to all States
and UTs and formulation of appropriate guidelines imposing requisite
environmental safe guards for grant and execution of short term permits for
removal of sand deposited by flood on agricultural land.

43. The Director, Mining and Geology, U.P. and the Member Secretary,
UPPCB and CPCB and MoEF & CC are directed to file their responses in this

regard within two months by email at judicial-ngt@gov.in preferably in the
Jorm of searchable PDF/OCR Supported PDF and not in the form of Image
PDFE.."

ii.  In compliance of the aforesaid order, the Ministry has filed an affidavit on 27.08.2024,
wherein the Ministry has stated that the existing framework under the EIA Notification,
2006, Enforcement & Monitoring Guidelines for Sand Mining, 2020 and Sustainable
Sand Management Guidelines, 2016 does not explicitly provide for inclusion of
removal of sand from agricultural land in the District Survey Report (DSR). The matter
has been examined at the Ministry level, and it was deliberated that feasibility of
incorporating such activities within the DSR requires further detailed consideration.
Accordingly, it was decided that the issue shall be placed before the Expert Appraisal
Committee (EAC), Non-Coal Mining Sector of Ministry of Environment, Forest and
Climate Change in its forthcoming meeting for comprehensive deliberation. Further

action will be taken based on the recommendations of the EAC.

iii.  O.A. No. 412 of 2023 titled as Pradeep Kumar Shukla Vs MoEF&CC & Ors., was
further listed for hearing on 28.08.2024 before the Hon’ble NGT. On 28.08.2024, the

Tribunal continued examining illegal sand mining on agricultural land under the guise

Page 1 of 30
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of flood deposit removal and granted six weeks’ time to MoEF&CC to file a detailed

report on feasibility and safeguards.

Thereafter, the Ministry in compliance of order dated 28.08.2024 in O.A. No. 412 of
2023 titled as Pradeep Kumar Shukla Vs MoEF&CC & Ors., filed an additional
affidavit on 03.12.2024 wherein the Ministry has submitted that "The EAC has felt it
necessary to have further detailed deliberations on this issue. Accordingly, the matter
will be referred back to the EAC, the Special Expert Members, and relevant

stakeholders. Subsequently, a report will be submitted to the Hon'ble Tribunal."

Thereafter, the Hon'ble Tribunal vide its order dated 16.12.2024 has directed as follows:
5. Learned Counsel for MoEF&CC has informed that the Expert Appraisal
Committee is in the process of undertaking the exercise and deliberations are
in progress.

6. In the said background, a prayer for grant of further four weeks has been
made to place on record the recommendations of the Expert Appraisal

Committee. Prayer is allowed

The Ministry in compliance of the aforesaid order sought comments/inputs from all
stake holders. That, responses received from different States/UTs, environmental
safeguards and steps to be taken for prevention of illegal mining, etc. were discussed in
the multiple EAC meetings. Accordingly, the recommendation of EAC (NCM) has
been submitted before the Hon’ble NGT through affidavit on 03.09.2025, which inter
— alia includes that while short-term permits are not provided under the EIA
Notification 2006, some States issue them under their own rules for removing flood-
deposited sand without environmental clearance, provided it is limited to land
restoration and verified by district committees using modern technology. The Expert
Appraisal Committec recommended strict environmental safeguards (such as limiting
removal to surface level, preventing ecological damage, and ensuring land restoration),
along with robust monitoring and regulatory mechanisms (including inspections,
geotagging, GPS tracking, and community oversight) to prevent illegal mining under
the guise of such permits. It also concluded that including such activities in District

Survey Reports is impractical due to the unpredictable nature of floods.
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B. Latest order of the Hon’ble NGT
The Hon’ble NGT Vide order dated 19.11.2025 has further directed as follows:

“Before framing any guideline, the extent and area of agricultural fields which is
affected by sand deposits during the monsoon in different States and the quantity of
such sand deposit requiring removal need to be estimated by adopting modern
technological means, so that a balance can be drawn between the required protection
of such agricultural land and the damage to the environment which is caused on
account of misuse of the provision relating to removal of sand deposit from the
agricultural fields. The possibility of carrying out such an activity of removal of sand
deposit from the agricultural fields through the Mining Department or its agencies can
also be explored so that the private project proponents do not misuse the provision and
carry out illegal sand mining in the garb of removal of sand from the agricultural field.
The regulatory mechanism which is existing presently has not proved to be effective in
checking the illegal sand mining based on the short-term permit approach adopted by
the States. The MoEF&CC may consider introducing a regulatory framework to plug
the present loopholes which are misused by the unscrupulous persons for achieving the

objective of illegal sand mining. "

C. Compliance of order dated 19.11.2025

In compliance with the order dated 19.11.2025 passed by the Hon’ble NGT, Ministry
has issued letter dated 23.12.2025 to the Ministry of Mines, CPCB and Principal Secretaries,
Department of Mines and Geology of all States and Union Territories for providing

comments/inputs, whereby the following information was sought:

i. As per Hon’ble NGT order the provision of Sustainable Sand Mining
Management Guidelines (SSMMG) 2016 for removal of sand from the
agricultural fields by the owners/ farmers has been misused resulting in the
illegal mining of sand and topsoil.

il.  Therefore, it is requested to suggest measures to ensure that illegal sand mining
does not occur in the name of removal of sand deposited from the agricultural
field by the owner/farmer of the land or by any other entity. States/UT’s may
propose stringent regulatory framework at the district level to ensure the above

provision of SSMMG 2016 is not misused.

Page 3 0of 30

81




2334

il It is also requested to suggest methods so that estimation of removal of sand
deposit from the agricultural fields with the help of modern technologies can be
done. The present system adopted by States for such estimation (extent, area
and quantity) may also be provided.

iv.  States/UTs may also provide their views/opinion whether activity of removal of
sand deposit from the agricultural fields through the Mining Department or its
agencies can be adopted so that there is no scope of misuse ofthe SSMMG 2016

provisions, in the grab of removal of sand from the agricultural field.

In response with the Ministry’s letter dated 23.12.2025, information was furnished by

various States/UTs which are given at Annexure-I.

D. Deliberation by Expert Appraisal Committee on 10.04.2026

The response received from CPCB, Ministry of Mines and various States/UTs were
deliberated in the EAC meeting held 10.04.2026. At the outset, Member Secretary, Non Coal
Mining (NCM) welcomed the Chairman, EAC-Non Coal Mining Sector and members and
provided a detailed outline on the ongoing issue of removal of sand deposited on agricultural
land after flood by farmers and discussed the inputs provided by various States/UTs in response
to the Ministry’s letter dated 23.12.2025.

The EAC Members were apprised about the order dated 19.11.2025 passed by Hon'ble
NGT in Original Application No. 462 of 2023 in the matter of Raja Ram Singh Vs State of UP
& ors along-with other related orders issued in the matter. The existing provisions of Ministry's
Notification S.0.141 [E] dated 15.01.2016 and S.O. 1224[E] dated 28.03.2020 was highlighted
during the meeting. It was informed that in both the notifications at Appendix IX serial number
"3" exemption from requirement of Environmental Clearance has been provided for "Removal
of sand deposits on agricultural field after flood by farmers." The relevant portions of
Sustainable Sand Mining Guidelines 2016 and the Enforcement and Monitoring Guidelines for
Sand Mining, 2020 (EMGSM) concerning the removal of sand deposits on agricultural field
after flood by farmers and monitoring mechanism for prevention of illegal mining were also
highlighted.

The EAC after detailed deliberation on the issue noted the following:-

i The provision for exemption from requirement of Environmental Clearance for
removal of sand from agricultaral-—ficld after flood by farmers was introduced vide
. i D \i\\‘_
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Notification S.0.141 [E] dated 15.01.2016 wherein following is mentioned at serial
number 3 of Appendix-IX: -

“"Removal of sand deposits on agricultural field after flood by farmers.”

The aforementioned provision has also been reiterated at serial number 3 of Appendix-
IX - Exemption of certain cases from requirement of Environmental Clearance in
Notification S.0. 1224[E] dated 28.03.2020.

In the Sustainable Sand Mining Guidelines 2016, under, “Management of Sand
Deposited after Flood on Agricultural Ficld of Farmers™ following has been mentioned:
“......Removal of sand from the agricultural field by the owner farmer of the land from

environment point of view will not be considered as mining operation and its removal

and disposal can be allowed without the requirement of environment clearance till it is
done only to the extent of reclaiming the agricultural land. The sand deposited after
flood only be removed, so no mining / digging below the ground level is allowed. For
removing sand in case where private land has gone into the river due to erosion, the
requirement of mining lease and environment clearance will continue. This operation
of removal of sand deposited on agricultural field should be done after a mapping of
deposition is done by the Land Management Committee of the Gram Panchayat. The
sand so deposited post flood can be removed by the farmer owning the land / group of
JSarmers affected by this post flood sand deposition or the Gram Panchayat. Customary
rights to remove and dispose off the sand should be given to the farmer affected by

deposition of sand on account of sudden flood in his agricultural land.”

Further, in Enforcement & Monitoring Guidelines for Sand Mining, 2020, under 9.4

Monitoring Mechanism following has been provided at serial number-9:

“State Government shall constitute a District Level Task Force (DLTF) under the
Chairmanship  of Deputy ~ Commissioner/District ~Magistrate/Collector  with
Superintendents of Police and other related senior Sfunctionaries (District Forest
Officer, District transport officer, Regional officer- SPCBs, Senior Officer of Irrigation

Department, District Mining Oﬁ'icéi?'wah one/two independent member nominated by

Page 5 of 30

83




V.

2336

the Commissioner concerned. The independent member shall be retired government

officials/teacher or ex-serviceman or ex-judiciary member. The DLTF shall keep

regular watch over the mining activities and movement of minerals in the district. The

DLTF shall have its regular meeting, preferably every month to reconcile the
information from the mining activity, and other observations made during the month
and take appropriate corrective and remedial action, which may include a
recommendation for revoking mining lease or environmental clearance. The DLTF may
constitute an independent committee of the expert to assess the environmental or
ecological damage caused due to illegal mining and recommend recovery of
environmental compensation from the miner's concern. The recommendation may also

include action under the provision of E(P) Act, 1986."

Central Pollution Control Board has stated that MoEF&CC Notification S.0. 1224 (E)
dated 28.03.2020 has exempted the requirement of EC for certain cascs as per
Appendix-IX, which includes - removal of sand.deposits on agricultural field after flood
by farmers. To prevent misuse of the said exemption -case no. 3 of Appendix-IX of
Notification S.0. 1224 (E) dated 28.03.2020, (Annexure-I1X) the following

checks/safeguards may be considered:

a. The natural ground level of the area should not be changed during removal of

the sand deposited by flood above the ground level by farmers.

b. Digging of old deposits below the ground level should be allowed only with

Environmental Clearance.

c. Short-term permits for digging of old deposits below the ground level should

not be considered by state governments without Environmental Clearance.

Ministry of Mines has stated that as per Section 23C of the Mines and Minerals
(Development and Regulation) Act (MMDR Act) MMDR Act, 1957, the State
Government is empowered to make rules for preventing illegal mining, transportation
and storage of minerals and for the purposes connected therewith. Thercfore, the

prevention of illegal mining is primarily the responsibility of the concerned State
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Government, Further, the Central Government does not have power to revise any order
passed by State Government or any of its authorized officers under the rules made under
Section 23C. However, the matter was examined in consultation with Indian Bureau of

Mines, a sub-ordinate office to the Ministry and following suggestions are furnished:

* To prevent illegal sand mining, it is suggested to demarcate the affected areas at the
district level where sand is being deposited in the agricultural fields during flood
seasons and allow fixed period in weeks or months during which such sand can be

removed.

¢ The sand deposited after flood can only be removed to the extent of reclaiming the

agricultural land, so no mining/digging below the ground level can be allowed.

* This operation of removal of sand deposited on agricultural field should be done
after the thickness of deposition is ascertained by the Land Management Committee

of the Gram Panchayat.

* For the purpose of removal of sand deposited from the agricultural fields, a State
agency may be authorized by the State department so that there is no scope of
misuse of the SSMMG 2016 provisions.

* The State Government may maintain the record of sand removed from the

agricultural field.

It has also been noted that States such as Uttar Pradesh, Uttarakhand etc. have put in
place institutional mechanisms at the district level, including Task Forces, Monitoring
Committees, and Enforcement Cells, involving multiple departments such as Revenue,
Mining, Forest, Police, and Transport, to curb illegal mining and transportation of

minerals.

Certain States, particularly Gujarat, have adopted a structured, lease-based regulatory

framework for mineral extraction on private/agricultural land, incorporating mandatory
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Environmental Clearance, royalty payment, and digital monitoring systems, which has

helped in enhancing transparency and minimizing illegal mining.

Modern technological tools such as DGPS surveys, drone-based mapping, GIS/DEM
analysis, and digital tracking systems (including e-challans, RFID, and surveillance
mechanisms) are increasingly being adopted by States for accurate estimation,

monitoring, and control of sand removal activities.

Methodologies for estimation of sand quantity vary across Statcs, generally based on
area and permissible depth or through scientific techniques such as drilling, survey, and

GIS-based volumetric analysis.

In several States/UTs such as Mizoram, Ladakh, Nagaland, Tripura, Chandigarh, and
parts of J&K, the issue of sand deposition on agricultural fields is minimal or non-
existent due to specific geographical and climatic conditions, including hilly terrain,

limited floodplains, etc.

The EAC has deliberated on the issue of removal of sand deposit from the agricultural
ficlds through the Mining Department or its agencics as directed by the Hon’ble NGT
vide its order dated 19/11/2025. After deliberations as well as examination of inputs
received from the States, the EAC is of the view that legal status of the agricultural land
being owned by an individual/group of individuals and entrusting the land to Mining

department for removal of sand may affect the agricultural activity of the farmers.

Recommendation of the EAC:-

After detailed deliberations on the submissions made by CPCB, Ministry of Mines, and various

States/UTs, the Committee observed that a uniform approach may not be feasible given the

diversity in geographical and topographical conditions across States and Union Territories.

Accordingly, it was recommended that:

1. Formulation of State-Specific Regulatory Framework
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Each State/UT shall formulate a comprehensive regulatory framework for the removal of sand

deposited due to flood events on agricultural lands, on a case-to-case basis, considering local

geography, hydrology, and land-use patterns.

2. Mandatory Elements of the Regulatory Framework

A. Land Identification & Demarcation with hydrological data

Ground Level RL shall be established through detailed topographic surveys using
DGPS/Auto Level/Digital Elevation SRTM data to ensure accurate elevation data prior

to the monsoon season for flood prone areas.

Khasra number / Survey number of the affected agricultural land shall be clearly

identified and recorded.

Affected areas of sand deposition due to floods shall be demarcated at the district level.
Data on rainfall (in mm) preceding the flood event.

Rainfall trends for the past five years.

Assessment of whether sand deposition is site-specific or regional, to establish natural

causation.

B. Preservation of Natural Land Profile

The natural ground level shall not be altered during sand removal.

Removal shall be restricted strictly to the deposited sand layer above the original ground

level.

No excavation or mining below the natural ground level shall be permitted.

C. Purpose Limitation

Sand removal shall be permitted only to the extent necessary for reclamation of

agricultural land.

Any activity beyond reclamation shall be treated as unauthorized-illegal mining.

D. Verification & Quantification of Sand Deposition

Removal shall be allowed only after assessment of the thickness and quantity of

deposited sand.
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+ Such assessment shall be carried out by the Land Management Committee of the Gram

Panchayat or other competent authority of the State Government.

+ Quantification shall be based on area and permissible depth or scientific volumetric

analysis using DGPS, drone surveys, or conventional and modern techniques.
E. Scientific Assessment & Monitoring Mechanisms
« States/UTs shall adopt modern scientific and technological tools, including:
o DGPS-based surveys for geo-referencing
o Drone-based mapping for monitoring
o GIS/DEM analysis for volumetric estimation
o Survey-based and drilling techniques, where required

« In addition, States/fUTs may incorporate real-time monitoring and digital

surveillance mechanisms, including:

o GPS tracking of vehicles and machinery engaged in sand removal and

transportation

o Deployment of CCTV cameras at vulnerable locations/routes, wherever

feasible

o Use of digital transport monitoring systems such as e-challans, RFID

tagging, or equivalent mechanisms to ensure traceability

F. Environmental safeguards for the removal of sand from agricultural fields have been
stipulated by the Ministry of Environment, Forest and Climate Change (MoEF&CC) pursuant
to the approval of the Expert Appraisal Committee (Non-Coal Mining) [EAC (NCM)]. The
same were stated in the Ministry’s affidavit dated 03.09.2025 and were subsequently taken on
record by the Hon’ble National Green Tribunal vide its Order dated 19.11.2025.

G. Preventive Measures Against lllegal Mining
* A fixed time window (weeks/months) shall be notified for permitted sand removal.
« Removal outside the prescribed period shall be strictly prohibited.

 States/UTs shall ensure integration of monitoring data (including GPS/CCTV

inputs, where deployed.)fwithv -(‘I:If's't“ric.t-level authorities for timely detection of

violations.
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» Measures and safeguards against illegal sand mining from agricultural ficlds have been
stipulated by the Ministry of Environment, Forest and Climate Change (MoEF&CC)
pursuant to the approval of the Expert Appraisal Committee (Non-Coal Mining) [EAC
(NCM)]. The same were stated in the Ministry’s affidavit dated 03.09.2025 and were
subsequently taken on record by the Hon'ble National Green Tribunal vide its Order
dated 19.11.2025.

3. Monitoring and Enforcement mechanism for Regulatory Framework

i. Each State/UT shall ensure that the regulatory framework, as formulated above, is
implemented in a time-bound manner, incorporating all the aforesaid provisions and

safeguards.

ii. The implementation and menitoring of the regulatory framework may be entrusted to the
District Level Task Force constituted under the Enforcement & Monitoring Guidelines for
Sand Mining, 2020 (EMGSM, 2020). The Task Force shall function under the Chairmanship

of the Deputy Commissioner/District Magistrate/Collector and shall include:
» Superintendent of Police
» Divisional Forest Officer
« District Transport Officer
* Regional Officer of State Pollution Control Board (SPCB)
» Senior Officer of the Irrigation Department
» District Mining Officer

* Any other Officer or Independent Member (s) as deemed appropriate by the Deputy

Commissioner/District Magistrate/Collector.

The Task Force may also undertake coordinated field inspections and, where required,

constitute joint teams for monitoring in vulnerable areas.

ili. In case of any deviation from the prescribed regulatory framework by the user
agency/individual, the District Level Task Force shall take cognizance upon receipt of
complaints or otherwise, and the State Government shall initiate appropriate action against the
user agency/individual in accordance with applicable statutory provisions, including the Mines
and Minerals (Development and Regulation) Act, 1957 (MMDR Act, 1957) and other relevant

laws.
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* Such action may include seizure of vehicles/machinery, initiation of prosecution,

and commencement of confiscation proceedings, in accordance with law.

+ States/UTs shall also ensure assessment and recovery of environmental
compensation from violators on the basis of the “Polluter Pays” principle, through

a scientific and transparent methodology.

4. Data Base Management regarding removal of sand from agricultural fields: The
Department of Mining and Geology of the respective State/UT shall be responsible for
maintaining comprehensive data and records specifically in respect of sand deposited on
agricultural lands due to flood events, including its assessment, permitted removal for land
reclamation, transportation, and related enforcement actions, so as to ensure transparency,

traceability, and accountability in the entire process.

* Such records shall, as far as practicable, be maintained in digitized form with
provisions for integration of monitoring data (including transport and

surveillance inputs) to enable end-to-end traceability.

o States/UTs may establish district-level monitoring/control systems, wherever
feasible, for centralized receipt and analysis of data generated through

technological and surveillance tools, to facilitate timely enforcement action.

» States/UTs may also institute periodic review and reporting mechanisms to assess
the effectiveness of the regulatory framework and undertake necessary

modifications.
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Annexure-I

S.No. |Reply received Inputs/Comments
from State & UTs
1 Reply  received | MoEF&CC Notification S.0. 1224 (E) dated-28.03.2020 has
from Central | exempted the requirement of EC for certain cases as per
Pollution Control | Appendix-1X, which includes - removal of sand deposits on
Board vide letter | agricultural field after flood by farmers. To prevent misuse
dated 13.01.2026 | of the said exemption -case no. 3 of Appendix-IX of
from. Notification S.0. 1224 (E) dated 28.03.2020, (Annexure-I)
the following checks/safeguards may be considered:
a. The natural ground level of the area should not be
changed during removal of the sand deposited by
flood above the ground level by farmers.
b. Digging of old deposits below the ground level
should be allowed only with Environmental
Clearance.
c. Short-term permits for digging of old deposits
below the ground level should not be considered by
state governments without Environmental Clearance.
2 Reply received | As per the Hon'ble | By Government Order
from Director, | NGT order the | No. 1/4357/6/2023/Dated 29.11.2023
Directorate of | provision of | 01009/136/2010 , instructions have
Mines and | Sustainable Sand | been given to constitute an eight-
Geology Uttar | Mining member task force comprising officers
Pradesh dated | Management of Revenue Department, Forest
06.02.2026 Guidelines Department, ~ Police  Department,
(SSMMG) 2016 | Transport Department and Mining
for removal of sand | Department under the chairmanship of
from the | District Magistrate to ensure effective

agricultural fields
by owners/farmers
has been misused
resulting in the
illegal mining of
sand and topsoil.

Therefore, it is
requested to
suggest measures

to ensure that
illegal sand mining
does not occur in
the name  of
removal - of  sand

control on illegal mining and
transportation. The said eight-member
task force is responsible for cffective
control on illegal mining and
transportation.

Under Rule 52 of the Minor Mineral
(Prevention)  Rules 2021, the
landholder of agricultuial land can
obtain a mining permit to remove sand,
gravel, boulder, or any of these in a
mixed state, deposited on his land, and
make his land cultivable, and carry out
time-bound agricultural work. Since

agricultural work is a time-bound
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deposited from the
agricultural  field
by the
owner/farmer  of
the land or by any
other entity.
States/UTs  may
propose  stringent
regulatory
framework at the
district level to
ensure the above
provision of
SSMMG 2016 is
not misused.

work, in the event of not getting the
said permission, time-bound
agricultural work will be adversely
affected and there will be a possibility
of illegal lifting of minor minerals.

It is also requested
to suggest methods
so that estimation
of removal of sand
deposit from the
agricultural fields
with the help of
modern

technologies can
be done. The
present system

adopted by States
for such estimation
(extent, area and
quantity) may also
be provided.

The quantity of minor mineral
available on agricultural land is
currently estimated according to the
arca of the area in question and the
maximum depth of the minor mineral
up to 02 meters.

The amount of minerals available on
agricultural land can be estimated
based on Auger hole drilling.

States/UTs  may
also provide their
views/opinion
whether activity of
removal of sand
deposit from the
agricultural fields
through the Mining
Department or its
agencies can be
adopted so that
there is no scope of
misuse of SSMMG
2016 provisions, in
the garb of removal
of sand from the
agricultural field.

Under Rule 52, the landholder of
agricultural land can obtain a mining
permit to remove sand, gravel, stone,

boulders, or any of these in a mixed .

state, deposited on his land, and make
his land cultivable, and carry out time-
bound agricultural work. Since
agricultural work is a time-bound
work, in the event of not getting the
said permission, time-bound
agricultural work will be adversely
affected and there will be a possibility
of illegal lifting.

By Government Order
No. 1/4357/6/2023 /86-
01099/136/2019 dated 29.11.2023,

"~ . . .
) Instructions _have been given to
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constitute an eight-member task force
of officers from Revenue Department,
Forest Department, Police
Department, Transport Department
and Mining Department under the
chairmanship ofthe District Magistrate
to ensure effective control on illegal
mining and transportation.

Reply  received
from

Commissioner  of
Geology and
Mining,  Gujarat
dated 03.02.2026

Occurrences of Sand Deposition in Gujarat

It is observed that unlike states with perennial Himalayan
River systems, the geographical and climatic conditions in
Gujarat do not result in frequent or large-scale sand
deposition on agricultural lands duec to flooding.
Consequently, the state receives very few applications for the
"removal of sand" under the Sustainable Sand Mining
Management Guidelines (SSMMG) 2016. Because these
incidents are rare, the risk of large-scale misuse for illegal
mining under the guise of clearing sand is significantly lower
in Gujarat.

2. Regulatory Framework: GMMCR-2017 Amendment
(2022)

The State of Gujarat has already strengthened its regulatory
mechanism through an amendment to the Gujarat Minor
Mineral Concession Rules (GMMCR) 2017 in the year 2022
and add new lease regime, under this amendment, a formal
regime has been established where private land owners can
apply for a Quarry Lease (QL) on their own land.

Integration & Transparency: This shift from "temporary
permits" to a "lease-based regime" ensures that by mineral
extraction on private/agricultural land is governed by formal
lease terms, mandatory Environmental Clearance (EC), and
the payment of applicable Royalties and District Mineral
Foundation (DMF) contributions.

Prevention of Illegal Mining: By providing a legal, long-term
pathway for land owners to utilize minerals on their land, the
state has effectively reduced illegal sand mining.

3. Technical Estimation & Departmental Oversight

Estimation: Since the state now emphasizes a lease-based
approach for private lands, the estimation of sand quantity is
conducted through a formal Survey and Demarcation process
by the Department's technical staff before the grant of the
lease.
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Modern Technology: We utilize DGPS (Differential Global
Positioning System) for precise boundary marking and
volume estimation to ensure that extraction does not exceed
the approved mining plan.

State Agency Involvement: While the current GMMCR-
2017 framework empowers the land owner, the Department
maintains  strict oversight via the Integrated Lease
Management System Online Portal, where every metric ton
of sand moved is tracked through E-Challans, preventing any
misuse of the 2016 SSMMG provision.

In view of the above, the State of Gujarat suggests that the
NGT may consider the "Lease - base regime for Private
Lands" (as adopted by Gujarat) as a successful model to
bring "sand removal" under a formal, transparent and
revenue-generating regulatory umbrella.

Reply  received
from Member
Secretary, Mizoram
Pollution Control

That the farming system in the State may not entail removal
of soil from the land as no permanent farming system are
practiced. Such activity has not been experienced before and
not foreseen.

~\

Board dated

22.01.2026 Hence, there may be no chances of misuse of the provisions
of Sustainable Sand Mining Management Guidelines
(SSMMG) 2016, in the garb of removal of sand from the
agricultural field.

Reply  reccived | As per the Hon'ble | As Per SSMMG guidelines following

from Under | NGT order the | provisions were added to Bihar

Secretary, provision of | Mineral (Concession, Prevention of

Department of | Sustainable Sand | illegal Mining, Transportation &

Mines and Geology | Mining Storage Rules) 2019 (amendment)

,  Bihar  dated | Management Rules 2024 to incorporate the sand

22.01.2026 Guidelines mining activity from agricultural fields

(SSMMG) 2016
for removal of sand
from the
agricultural fields
by the
owners/farmers

has been misused
resulting in the
illegal mining of
sand and topsoil.

Therefore, it is
requested to
suggest measures
to  ensure that

and make it suitable for agriculture.

29 (G) shall be substituted as follows:
Removal of Silt- On the written
report/recommendation of the Water
Resources Department, for the purpose
of maintaining the flow of the
river/canal route, the silt deposited in
the river/canals shall be disposed of by
the Collector by selecting a contractor
for a fixed period through e-auction.

The contractor/highest bidder shall
obtain all the necessary statutory No
Objection Certificates (NOC) from the
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illegal sand mining
does not occur in
the  name  of
removal of sand
deposited from the
agricultural  field
by the
owner/farmer  of
the land or by any
other entity.
States/UTs  may
propose  stringent
regulatory
framework at the
district level to
ensure the above
provision of
SSMMG 2016 is
not misused.

competent authority and shall dispose
of the silt by following the prescribed
procedure of the rules. Provided that if
the working area is forest land/wildlife
protected area (PA)/ Eco Sensitive
zone (ESZ), auction shall be conducted
only after obtaining Forest

Clearance, Wildlife Clearance as the
casec may be and Environmental
Clearance.

37 (4)-Mineral Disposal Permit to be
given for removal of the Dhush/Sand
mixed soil required to convert the
raiyat land into agricultural land-
Notwithstanding anything contained in
these rules, in rivers other than Son
Kiul, Falgu, Morhar, Chanan and
Ganga, where minor minerals/sandy
soil is found in the rayati land, outside
the radius of 03 km (Aecrial Distance)
from the river bank, the Collector, after
verification by the Circle Officer, may
grant a permit to remove and use any
minor mineral/sandy soil on the report
of the concerned Mining Officer.
Concerned raiyat shall submit an
application to the Mining Officer for
issuance of permit for disposal of the
said mineral. The said permission may
be granted for a maximum period of
One year for the specified quantity
after advance payment of applicable
royalty to the government and other
taxes and obtaining all prevailing
statutory clearances. 5 (Five) working
days is fixed as time limit for this.

It is also requested
to suggest methods
so that estimation
of removal of sand
deposit from the
agricultural fields
with the help of
modern

technologies can
be done. The
present system
adopted by States

As per Rule no. 29(3) The maximum
depth for sand Mining is enumerated as
3m. So, total quantity of sand
excavated will be area of agricultural
field multiplied by maximum depth i.e.
3m.
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for such estimation
(extent, area and
quantity) may also
be provided.
States/UTs  may
also provide their
views/opinion
whether activity of
removal of sand
deposit from the
agricultural fields
through the Mining
Department or its
agencies can be
adopted so that
there is no scope of
misuse  of the
SSMMG 2016
provisions, in the
garb of removal of
sand from the
agricultural field.

States/UTs  may
also provide their
views/opinion
whether activity of
removal of sand
deposit from the
agricultural fields
through the Mining
Department or its
agencies can be
adopted so that
there is no scope of
SSMMG 2016
provisions, in the
garb of removal of
sand from the
agricultural field.

There is clear provision of removal of
sand from agricultural fields as per
provision stated above.. As far as
illegal Mining is concerned, there are
stringent  provisions under Bihar
Mineral (Concession, Prevention of
illegal Mining, Transportation &
Storage Rules) 2019 (amendment)
Rules 2024 to curb illegal mining.
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Reply  received
from. Additional
Director
Directorate of
Mines and Geology
Uttrakhand dated
31.01.2026

As per the Hon'ble
NGT order the

provision of
Sustainable Sand
Mining
Management
Guidelines

(SSMMG) 2016
for removal of sand
from the
agricultural fields
by the
owners/tfarmers

has been misused
resulting in the
illegal mining of
sand and topsoil.

Therefore, it is
requested to
suggest measures
to ensure that
illegal sand mining
does not occur in
the  name  of
removal of sand
deposited from the
agricultural  field
by the
owner/farmer  of
the land or by any
other entity.
States/UTs  may
propose  stringent
regulatory
framework at the
district level to
ensure the above
provision of
SSMMG 2016 is
not misused.

The following major provisions have
been made in order to effectively curb
illegal mining in the state of
Uttarakhand:-

1. In every district of the state, District
Anti-Illegal Mining Force has been
constituted under the chairmanship of
District Magistrate at the district level
and under the chairmanship of Sub-
District Magistrate at the Tehsil level,

in  which apart from Revenue
Department,  Forest  Department,
Police Department, Mining

Department, environmental experts
and local village head have been
nominated as members.

2. An Enforcement Cell has been
constituted at the Directorate level,
through which surprise raids arc
conducted on illegal mining/illegal
transportation/illegal storage.

3. For quick redressal of complaints
received from the public regarding
illegal mining, an online
portal dgmappl.uk.gov.in has been
prepared and implemented in the
departmental e-Ravana.

4. For effective prevention of illegal
mining/illegal mineral transportation
within the state area and increase in
revenue, 45 Unmanned e-check gates
with Verifocal camera, ANPR Camera,
RFID Tag, LED Flood light at 40
places in 04 plain districts, Command
Centre at Headquarters and 04
districts, Mineral Management System
& e-Ravanna under web application,
Mining e-Services for citizen and
concessionaire, Mining Surveillance
Enforcement System, Mobile
Application for inspection, Decision
Support ~ System (DSS), Mobile
Application for all stakeholders, VTS
Integration, Weighbridge Integration
& Management are being prepared.
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5. In order to prevent misuse of e-
mining forms and for transportation of
minerals in the interest of revenue,
instead of the earlier system of
printing/issuing e-Ravanna forms on
ordinary paper, a system of printing
and using e-Ravanna forms MM-11,
Form "J", Form "N" and Form "K" on
special type of paper having security
feature has been implemented for
transportation of minerals.

6. Apart from the above, surveillance is
being carried out using Drone (with
Night Vision Cameras) technology in
the potential areas to effectively
control and curb illegal mining,
transportation and storage.

-

It is also requested
to suggest methods
so that estimation
of removal of sand
deposit from the
agricultural fields
with the help of
modern

technologies  can
be done. The
present system

adopted by States
for such estimation
(extent, area and
quantity) may also
be provided.
States/UTs  may
also provide their
views/opinion

whether activity of
removal of sand
deposit from the
agricultural fields
through the Mining
Department or its
agencies can be
adopted so that
there is no scope of
misuse  of the
-SSMMG 2016

It is provided in Rule-53, Sub-rule-7 of
Uttarakhand Minor-Mineral
(Prevention) (Second Amendment)
Rules 2024 that "In case of
accumulation of debris/stones in drains
in private land during the rainy season,
on application by the concerned
landholder for removal of the
accumulated debris/stones, permission
will be granted for a maximum period
of 03 months on the basis of the report
of the committee constituted under the
chairmanship of District Mining
Officer. This committec is constitute
by Director/ Joint Director, State
DMG. The said activitics will not fall
under the category of mining and
environmental permission will not be
required for the same."

The committee  constituted  as
aforesaid, in its report after estimating
the quantity of the minor-mineral, the
proposal along with the
recommendation is sent to the Joint
Director of the concerned Board and
after the order regarding short term
permission is issued in favour of the
license holder, the royalty calculated
on the quantity of the minor-mineral
and other dues are deposited in
advance by the concerned license

| provisions, in the
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garb of removal of
sand from the
agricultural field.

holder in the prescribed departmental
account head/bank account.

States/UTs  may
also provide their
views/opinion
whether activity of
removal of sand
deposit from the
agricultural fields
through the Mining
Department or its
agencies can be
adopted so that
there is no scope of
SSMMG 2016
provisions, in the
garb of removal of
sand from the
agricultural field.

Currently, permission is granted within
the state only as per the provisions of
sub-rule 7 of rule 53 ofthe Uttarakhand
Sub-Mineral (Prevention) (Second
Amendment) Rules 2024. It is also to
be noted that the main provisions made
by the state to effectively curb illegal
mining are already stated above.

Reply  received
from Member
Secretary  Kerala
Pollution Control

That the matter regarding removal of sand deposited by
floods on agricultural fields is dealt with in the State by the
State Environmental Impact Assessment Authority (SEIAA)
and Department of Mining &Geology. Board has not issued

Board dated | any specific guidelines/ instructions in this regard.
17.01.2026
Reply  received | As per the Hon'ble | Within the Jurisdiction of the Union

from Regional
Director, Ladakh
Pollution  Control
Committee on
17.01.2026

and

NGT order the

provision of
Sustainable Sand
Mining
Management
Guidelines

(SSMMG) 2016
for removal of sand

from the
agricultural fields
by the
owners/farmers

has been misused
resulting in the
illegal mining of
sand and topsoil.

Therefore, it s
requested to
suggest measures
to  ensure that
illegal sand minin

Territory of Ladakh, no case has been
reported pertaining to the removal of
sand deposits from agriculture land.

In Ladakh, agricultural practices are
largely influenced by high-altitude
terrain, limited arable land, and
climatic factors, etc.

Page 21 of 30

99




2352

does not occur in
the name  of
removal of sand
deposited from the
agricultural  field
by the
owner/farmer  of
the land or by any
other entity.
States/UTs  may
propose  stringent
regulatory
framework at the
district level to
ensure the above
provision of
SSMMG 2016 is
not misused.

It is also requested
to suggest methods
so that estimation
of removal of sand
deposit from the
agricultural fields
with the help of
modern
technologics  can
be done. The
present system
adopted by States
for such estimation
(extent, area and
quantity) may also
be provided.
States/UTs  may
also provide their
views/opinion
whether activity of
removal of sand
deposit from the
agricultural fields
through the Mining
Department or its
agencies can be
adopted so that
there is no scope of

In Ladakh, where terrain is rugged and
agricultural land is limited, drone
surveys combined with GIS mapping
and Al analytics may be considered.

misuse  of the | _-

SSMMG 2016
provisions, in the
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garb of removal of
sand from the
agricultural field.

States/UTs  may
also provide their
views/opinion
whether activity of
removal of sand
deposit from the
agricultural fields
through the Mining
Department or its
agencies can be
adopted so that
there is no scope of
SSMMG 2016
provisions, in the
garb of removal of
sand from the
agricultural field.

As per report received from
Department of Geology and Mining till
date, no case has been of reported in
the Union Territory of Ladakh
concerning the accumulation and
removal of sand deposits from
agricultural fields.

However, in order to ensure
transparency and to prevent any
possible misuse of the provisions
under the Sustainable Sand Mining
Management Guidelines (SSMMG),
2016, such activities may undertake
strictly  through the Mining
Department or its designated agencies.

Reply  received
from Deputy
Director , Geology
and Mining
Department, UT of
Ladakh on
14.01.2026

As per the Hon'ble
NGT order the
provision of
Sustainable Sand
Mining
Management
Guidelines
(SSMMG) 2016
for removal of sand
from the
agricultural fields
by the
owners/farmers

has been misused
resulting in the
illegal mining of
sand and topsoil.

Therefore, it is
requested to
suggest measures
to ensure that
illegal sand mining
does not occur in
the name  of
removal of sand
deposited from the
agricultural  field
by the

It is to note that, within the jurisdiction
of the Union Territory of Ladakh, no
cases have been reported pertaining to
the removal of sand deposits from
agricultural land. The absence of such
instances indicates that agricultural
ficlds in the region have not been
subjected to sand deposition.

This observation underscores the
unique geographical and
environmental conditions prevailing
in Ladakh, where agricultural practices
are largely influenced by high-altitude
terrain, limited arable land and climatic
factors rather than issues of sand
accumulation,

The matter may therefore be
considered non-applicable in the
present  context of  Ladakh's
agricultural landscape, unless future
developments  necessitate  policy
formulation or case-specific action.
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owner/farmer  of
the land or by any
other entity.
States/'UTs  may
propose  stringent
regulatory
framework at the
district level to
ensure the above
provision of
SSMMG 2016 is
not misused.

It is also requested
to suggest methods
so that estimation
of removal of sand
deposit from the
agricultural fields
with the help of
modern
technologies can
be done. The
present system
adopted by States
for such estimation
(extent, area and
quantity) may also
be provided.
States/UTs  may
also provide their
views/opinion
whether activity of
removal of sand
deposit from the
agricultural fields
through the Mining
Department or its
agencies can be
adopted so that
there is no scope of
misuse  of the
SSMMG 2016
provisions, in the
garb of removal of
sand from the
agricultural field.

In Ladakh, due to the rugged
mountainous terrain, instances of sand
deposit on agricultural land is limited
and not reported.

Further, it is suggested that GIS-based
mapping may not be practically
feasible for identifying small-scale
sand deposits on agricultural land.

Instead, the use of drones, already
applied in agricultural services such as
spraying etc., can be explored for
mapping these localized deposits.

States/'UTs  may
also provide their

Till date, no case has been reported in
the Union Territory of Ladakh
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views/opinion

whether activity of
removal of sand
deposit from the
agricultural fields
through the Mining
Department or its
agencies can be
adopted so that
there is no scope of
SSMMG 2016
provisions, in the

concerning the accumulation and
removal of sand deposits from
agricultural fields.

However, in order to ensure
transparency and to prevent any
possible misuse of the provisions
under the Sustainable Sand Mining
Management Guidelines (SSMMG),
2016, it may be considered appropriate
that such activities, if required in
future, be undertaken strictly through

garb of removal of | the Mining Department or its
sand from the | designated agencies.
agricultural field.

10

Reply received
from Deputy
Secretary, Ministry
of Mines dated
11.02.2026

As per Section 230 of the MMDR Act, 1957, the State
Government is empowered to make rules for preventing
illegal mining, transportation and storage of minerals and for
the purposes connected therewith. Therefore, the prevention
of illegal mining is primarily the responsibility of the
concerned State Government, Further, the Central
Government does not have power to revise any order passed
by State Government or any of its authorized officers under
the rules made under Section 23C. However, the matter was
examined in consultation with Indian Bureau of Mines, a
sub-ordinate office to the Ministry and following
suggestions are furnished:

1. To prevent illegal sand mining, it is suggested to
demarcate the affected areas at the district level where sand
is being deposited in the agricultural fields during flood
scasons and allow fixed period in weeks or months during
which such sand can be removed.

ii. The sand deposited after flood can only be removed to the
extent of reclaiming the agricultural land, so no
mining/digging below the ground level can be allowed.

iii. This operation of removal of sand deposited on
agricultural field should be done after the thickness of
deposition is ascertained by the Land Management
Committee of the Gram Panchayat.

iv. For the purpose of removal of sand deposited from the
agricultural fields, a State agency may be authorized by the
State Department so that there is no scope of misuse of the
SSMMG 2016 provisions.
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v. The State Government may maintain the record of sand
removed from the agricultural field.

11

Reply  received
from PCCF &
HoFF, Tripura on
19.02.2026

No such permits have been issued till date for the removal of
sand from agricultural land thus the questions of methods
does not arise in respect of State of Tripura.

14

Reply received
from Chief
Engineer,
Department of
Mines of Geology,
Punjab
Chandigarh,
Government  of
Punjab,
Chandigarh on
25.03.3026.

As per the Hon'ble
NGT order the
provision of
Sustainable Sand
Mining
Management
Guidelines
(SSMMG) 2016
for removal of sand
from the
agricultural fields
by the
owners/farmers
has been misused
resulting in the
illegal mining of
sand and topsoil.

Therefore, it is
requested to
suggest measures
to  cnsure that
illegal sand mining
does not occur in
the name of
removal of sand
deposited from the
agricultural  field
by the
owner/farmer  of
the land or by any
other entity.
States/UTs  may
propose  stringent
regulatory
framework at the
district level to
ensure the above
provision of
SSMMG 2016 is
not misused.

It is submitted that in the State of
Punjab, a District-level Monitoring
Committee has been constituted for
checking and prevention of illegal
mining activities.

It is also requested
to suggest methods

Further submitted that floods cause

large-scale _damage to _agricultural
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so that estimation
of removal of sand
deposit from the
agricultural fields
with the help of
modern

technologies can
be done. The
present system

adopted by States
for such estimation
(extent, area and
quantity) may also
be provided.
States/UTs  may
also provide their
views/opinion
whether activity of
removal of sand
deposit from the
agricultural ficlds
through the Mining
Department or its
agencies can be
adopted so that
there is no scope of
misuse of the
SSMMG 2016
provisions, in the
garb of removal of
sand from the
agricultural field.

land. During flood events, sand, silt,
and other debris are deposited over
fertile fields, resulting in loss of soil
fertility, reduced crop productivity,
and serious hardship to the farming
community. In this regard, Punjab
witnessed severe flood situations
during the years 2019, 2023, and 2025,
wherein  agricultural land  was
particularly badly affected. Although
special notifications and specific
Standard Operating Procedures (SOPs)
were issued during the years 2023 and
2025 for the removal of flood-borne
material. It is also submitted that
framing of uniform  guidelines
applicable throughout India may not be
feasible, as the ecology and
geographical conditions vary from
State to State and region to region.
Methodology adopted IIT Ropar is
listed below:-

Sr.No | Aspect IT-Adopted
Method
1 Area GIS-based
estimation Orth mosaic
2 Thickness DEM
surface

differencing

3 Volume Cut-Fill
computation

4 Accuracy High (cm-
level)

5 Repeatability | Fully

reproducible

N

States/UTs  may
also provide their
views/opinion

whether activity of

It is also submitted that the removal of
flood  deposits  (sand/silt) and
restoration of the affected areas
requires a coordinated and multi-
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removal of sand | departmental approach. The mining
deposit from the | department alone cannot address the
agricultural fields | issue, as the works involves vast areas
through the Mining | and multiple administrative and
Department or its | technical aspects. Therefore, active
agencies can be | involvement and close coordination of
adopted so that | all concerned department are essential
there is no scope of | to ensure timely, effective and
SSMMG 2016 | sustainable remedial action.
provisions, in the
garb of removal of
sand from the
agricultural field.

16

Reply  received
from Staff Officer,
to PCCF/Member
Secretary, J& K
Environment
Impact
Assessment
Authority on
14.02.2026

The matter has already been taken up with the Govt. of J&K
for obtaining inputs from the concerned Revenue and
Agriculturec Departments so as to assess the extent, if any, of
agricultural land affected by sand deposition. However,
considering the predominantly mountainous topography,
steep gradients and confined river channels in J&K, very
limited agricultural arca is expected to be affected by large-
scale sand deposition necessitating removal akin to alluvial
plain regions.

JKEIAA has not, till date, come across any proposal seeking
Environmental Clearance specifically for removal of sand
deposited on agricultural land due to floods. In case any
regulatory framework or guidelines are contemplated in this
regard, it is suggested that:

i Any such permission, where warranted, may be strictly
casc-specific and time-bound, preferably limited to a
maximum validity of nine months;

ii. Removal depth should be restricted to the bare minimum
necessary to restore agricultural productivity, based on site-
specific assessment; and estimation of quantity and depth
may be undertaken through sample-based scientific studies,
with adequate safeguards to prevent misuse under the guise
of removal activity.

18.

Reply received
from Member
Secretary SEIAA,
Assam on
08.01.2026

SEIA suggested for constituting the District level committee
relating to removal of sand deposit from agriculture field The
District Level Committee may be pertaining to following
members:

District Commissioner -Chairman

Divisional Forest Officer- Member Secretary

Exccutive Engineer Water Resource Department.- Member

—-District Agricultural Officer — Member

Executive Engineer Irrigation Department .- Member
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District Geologist, Geology and Mining Department —

Member

Member Regional Officer, Pollution Control Board —

Member

19

As per the Hon'ble NGT

order the provision of
Sustainable Sand Mining
Management Guidelines

(SSMMGQG) 2016 for removal
of sand from the agricultural
fields by the owners/farmers
has been misused resulting in
the illegal mining of sand
and topsoil.

Therefore, it is requested to
suggest measures to ensure
that illegal sand mining does
not occur in the name of
removal of sand deposited
from the agricultural field by
the owner/farmer of the land
or by any other entity.
States/UTs may propose
stringent regulatory
framework at the district
level to ensure the above
provision of SSMMG 2016
is not misused.

In Sikkim context, due to
hilly topography and small
land holdings, agriculture is
largely limited to terrace
farming on slopes. As such,
sand  accumulation in
agricultural fields is
generally not observed, and
no instances of sand removal
from agricultural fields have
been  reported.  Hence,
misuse of provisions under
SSMMG 2016 has no

Reply received
from Joint
Director,
Department of
Mines and
Geology, Sikkim
on 06.05.2026

It is also requested to suggest
methods so that estimation of
removal of sand deposit from
the agricultural fields with
the help of modern
technologies can be done.
The present system adopted
by States for such estimation
(extent, area and quantity)
may also be provided.
States/UTs may also provide
their views/opinion whether
activity of removal of sand
deposit from the agricultural
fields through the Mining
Department or its agencies

 can be adopted so that there

is no scope of misuse of the

‘| SSMMG 2016 provisions, in

documented instance of
violation.
Sand removal from

agriculture field is not done
in the state of Sikkim. Hence,
no system is adopted.
Suggested method is to allow
or ensure sand removal only
for agriculture restoration,
not commercial purposes.
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the garb of removal of sand
from the agricultural field.

States/UTs may also provide
their views/opinion whether
activity of removal of sand
deposit from the agricultural
fields through the Mining
Department or its agencies
can be adopted so that there
is no scope of SSMMG 2016
provisions, in the garb of
removal of sand from the

To reduce the scope of
misuse of the provisions of
SSMMG 2016, it s
suggested that sand removal
from agricultural fields be
undertaken under
supervision of a Government
Department.

agricultural field.

20 Reply  received | That the Nagaland is a hilly terrain, the effect of sand
Member Sccretary, | deposition in agricultural ficlds in minimal. The extraction
Nagaland and removal of sand deposited in the agricultural fields
Pollution Control | during monsoon does not take place.

Board, Nagaland
on 02.02.2026.

21 Reply  received | That U.T. Chandigarh has insignificant agriculture area/land
from Scientist-B, | and no river stream flows through the U.T. Thus even during
Chandigarh monsoons, there is negligible sand deposition on agricultural
Pollution Control | arcas.

Committee on
24.03.2026
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